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15.49 hrs.

MANIPUR APPROPRIATION BILL*
1973

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the State of Manipur
for the services of the Financial year
1973-74,

MR. DEPUTY-SPEAKER:
question is:

The

“That leave be grantedq to in-
troduce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of the State of Manipur for
the services of the financial year
1973-74.”

The motion was adopted.
[

SHRI K. R. GANESH: Sir, I in-
troducet the Bill.

I beg to movet to that the bill to
authorise payment and approprjation
of certain sums from and out of the
Consolidated Fund of the State of
Manipur for the services of the finan-
cial year 1973-74, be taken into con-
sideration.

MR, DEPUTY SPEAKER:
qQuestion is.

The

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the State of Manipur
for the services of the financial year
1973-74, be taken into considera-
tion.”

The motion was adopted.

MR. DEPUTY SPEAKER: Now we
take up clause-by-clause consideration.

———
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The question is:

“That Clauses 2, 3, the Schedule,
Clause 1, the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted.

Clauses 2, 3, the Schedule, Clause 1,
the Enacting Formula and the Title
were added to the Bill,

SHRI K. R. GANESH: I move:
“That the Bill be passed.”

MR. DEPUTY SPEAKER; The

question is:
“That the Bill be passed.”

The motion was adopted.

—

15.51 hrs.

DEMANDS** FOR GRANTS
(ANDHRA PRADESH), 1973-74

MR. DEPUTY-SPEAKER: Now we
take up the Discussion and .Voting on
the Demands for Grants in respect of
the Budget for the State of Andhra
Pradesh for 1973-74.

DemaNp No. I—LaND REVENUE

MR. DEPUTY SPEAKER: Motion
moved :
“That a sum not exceeding

Rs, 4,29,60,000 be granted to the
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Land
Revenue'.”

Demanp No. II—Excise DEPARTMENT

MR. DEPUTY SPEAKER: Motion
moved :

“That a sum not exceeding

Rs. 1,93,12,000 be granted to the

*Published in Gazette of India Extraordinary Part II, Section 2, dated
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tIntroduced moved with the reco mendation of the President.
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President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Ex-
cise Department’.” N

DeManp No, III—TaxeEs OoN VEHICLES

MR. DEPUTY SPEAKER:
moved :

Motion

“That a sum not exceeding
Rs. 25,95.000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Taxes
on Vehicles'.”

DeMaND No. IV—SaLEs Tax

ADMINISTRATION
MR. DEPUTY SPEAKER: Motion
moved :
“That a sum not exceeding

Rs, 1,11,91,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Sales
Tax Administration’.”

DEMAND N*. V—OTHER TAXES AND
DUTIES ADMINISTRATION

MR. DEPUTY SPEAKER: Motion
moved :
“That a sum not exceeding

Rs. 6,00,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March 1974, in respect of ‘Other

Taxes and Duties Administration’.”
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DEMAND No. VI—STAMPS ADMINIS-

TRATION ,
MR. DEPUTY SPEAKER:. Motion

moved :

“That a sum not exceeding
Rs. 18,67,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra

Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Stamps
Administration’.” '

DeMANp No. VII—REGISTRATION

DEPARTMENT
MR. DEPUTY SPEAKER:. Motion
moved :

“That a sum not exceeding
Rs. 51,72,000 be granted to the
President, out of the Consolidated
Fund of the State of, Andhra

Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Regis-
tration Department'.”

DeEmanDp No. VIII—STATE LEGISLATURE

MR. DEPUTY SPEAKER.
moved :

Motion

“That a sum not exceeding
Rs. 52,15,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘State

Legislature’.

DeMAND No. IX—HEADS OF STATE,
MINISTERS AND HEADQUARTERS STAFF

-

MR. DEPUTY SPEAKER: Motion
moved :
“That a sum not exceeding

Rs. 3,82,57,000 be granted to the
President, out of the Consolidated
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Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Heads
of State, Ministers and Headquar-
ters Staff’.”

DeMmaNp No. X—DISTRICT ADMINIS-
TRATION AND MISCELLANEOUS

MR. DEPUTY SPEAKER: Motion
moved :
“That a sum not exceeding

Rs. 9,49,86,000 be granted to the
President, out of the Consolidated
Fund of the Siate of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Dis-
trict Administration and Miscellane-
ous”.”

Demaxp No. XI—ADMINISTRATION OF

JUSTICE
MR. DEPUTY SPEAKER. Motion
moved : .
“That a sum & not exceeding

Rs. 1.98,81,000, he granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Ad-
ministration of Justice'.”

DeEMAND No, XII—JaiLs

/
MR. DEPUTY SPEAKER. Motion
moved :

“That a sum not exceeding
Rs. 98.31.000 be granted t{o the
President, out of the Consoclidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
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of March, 1974, in
‘Jails’.”

respect of

DeEmanp No. XIII—PoLICE

" MR. DEPUTY SPEAKER:. Motion
moved :
“That a sum not exceeding

Rs. 12,74,70.000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges ~which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Police’.”

XIV—COMMERCE AND
* ExPORT PROMOTION DEPARTMENT,

WEIGHTS AND MEASURES, ETC.

MR. DEPUTY SPEAKER:. Motion
moved :
“That a sum not exceeding

Rs. 88,16,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Com-
merce and Export Promotion De-
partment Weights and Measures

LR

etc..

DemaND No. XV—MISCELLANEOUS

DEPARTMENTS
MR. DEPUTY SPEAKER: Motion
moved :
“That a sum not exceeding

Rs. 1.49,54,000 be granted to the
President, out of the Consclidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Mis-
cellaheous Departments’.”



DeMAND No. XVI—MINES AND
ARCHAEOLOGY, ETC,

MR. DEPUTY SPEAKER: Motion

moved:

“That a sum not exceeding
Rs, 34,32,000 be granted to the
President. out of the Consolidated
Fund of the State of ,Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Mines
and Archaeology, etc..”

Demanp No. XVII—EDUCATION
MR. DEPUTY SPEAKER: Motion

moved :

“That a sum not exceeding
Rs, 52.66.59,000 be granted {o the
President. out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect cf ‘Edu
cation’.” )

DeManp No. XVIII—NMEbicaL

MR. DEPUTY SPEAKER: Motion

moved :

“That a sum not exceeding
Rs. 12,70,55.000 be granted to the
President, out of the Consclidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Medi-
cal'.”

DeManpd No. XIX—Pustic HEALTH AND
FamiLy PLANNING

MR. DEPUTY SPEAKER: Motion

moved :

“That a sum not exceeding
- Rs. 8,75,44,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
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?radesh. to complete the gsum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March. 1974, in respect of ‘Public
Health and Family Planning'.”

-

DEMANp NO. XX—AGRICULTURE

MR. DEPUTY SPEAKER: Motion
moved :

“That a sum not exceeding
Rs, 6.89,53,000 be granted to the
President, out of the. Consolidated
Fund of the States of Andhra
Pradesh. to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Agri-
culture’.”

Drmaxp No. XXI—FISHERIES

MR. DEPUTY SPEAKER. Motion
moved :

“That a sum not exceeding
Rs. 90,69.000 be grante¢ to the
-President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the vear ending the 31st day
of March, 1974, in respect of ‘Fish-
eries’.”

DeManp No, XXII—ANIMAL
HUSBANDRY

MR. DEPUTY SPEAKER: Motion
m.oved :

“That a sum not exceeding
Rs. 4,32,62,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Ani-
mal Husbandry’.”
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DemMAND No. XXIII—CoO-OPERATION

MR. DEPUTY SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 1,67,03,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Co-
Operation’.”

Demanp No. XXIV—INDUSTRIES

MR. DEPUTY SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 1,91,45,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3l1st day
of March, 1974, in respect of ‘Indus-

(N1}

tries’.

Demanp No. XXV—ComMunITY DEVE-

LOPMENT PROJECTS, NATIONAL EXTEN-

SION SERVICE AND LocAL DEVELOPMENT
WORKS

MR. DEPUTY SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 7,25,02,000 be granted to the
President, out of the Consolidated
.Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Com-
munity Development Projects,

o Natlonal  Extension Service and
‘local Development Works'.”

DeMAND No. XXVI—LABOUR AND
EMPLOYMENT

MR. DEPUTY SPEAKER: Motion

moved :

“That a sum not exceeding
Rs, 1,41,98,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Labour and Employment’.”

DemaNp No, XXVII—OTHER MISCEL-

LANEOUS SOCIAL AND DEVELOPMENT
ORGANISATIONS

MR. DEPUTY SPEAKER:. Motion

moved :

“That a sum not exceeding
Rs. 63,09,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in ¢ourse of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Other
Miscellaneous Social and Develop-

ment Organisations’.

DeManp No. XXVIII—WoMeN’s WEL-

FARE DEPARTMENT, ETC,

MR. DEPUTY SPEAKER: Motion

moved :

“That a sum not exceeding
Rs. 37,10,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Women'’s Welfare Department,
ete..” '
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DeMAND No. XXIX—WELFARE OF
ScuEDULE TRIBES, CASTES *AND OTHER
BackwARp CLASSES

MR. DEPUTY SPEAKER:. Mation
moved :

A
“That a sum not exceeding
Rs. 10,08,74,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Wel-
fare of Scheduled Tribes, Castes

and other Backward Classes’.”

DEMAND No. XXX—INTEREST ON
CAPITAL OuTLAY ON MULTIPURPOSE
RIVER SCHEMES

MR. DEPUTY SPEAKER:
moved :

Motion

“That a sum
Rs, 8,43,71,000 be
President, out of the Consolidated
Fund of the State of Andhbra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘In-
terest on Capital Qutlay on Multi-
purpose River Schemes'.”

not exceeding
granted to the

Demanp No, XXXI—IRRIGATION

MR. DEPUTY SPEAKER. Motion
moved :

“That a sum not exceeding

Rs. 17,86,31,000 be granted fo the

President, out of the Consclidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Irri-
gation'.”
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DemaND No. XXXII—ELECTRICITY

MR. DEPUTY SPEAKER;: Motion
moved :

“That a sum not exceeding
Rs. 6,42,24,000 be granted to the"

President out of the Consolidated
Fund of the State of Andbra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Elec-
tricity’.”

Demanp No. XXXIII—PusrLic WORKS

MR. DEPUTY SPEAKER:; Motion
moved :
“That a sum not exceeding

Rs. 13,83,85,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which *
will come in course of payment
during the ‘year ending the 31st day
.of March. 1974, in respect of ‘Publie
Works'.”

Demanp No. XXXIV—PORTs AND

PILOTAGE
MR. DEPUTY SPEAKER: Motion
moved :
“That a sum not exceeding
Rs. 49,68,000 be granted to the

President out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Ports
and Pilotage’.”

DEMAND No. XXXV—FaMINE RELIEF

MR. DEPUTY SPEAKER;
moved :

Motion

exceeding
to the

not
granted

“That a sum
Rs. 3,21,67,000 be
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»
President out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respec of ‘Famine

Relief".”

Demanp No, XXXVI—PENSIONS

MR. DEPUTY SPEAKER: Motion
moved :
“That a sum not exceeding

Rs. 4,47,73,000 be granted to the
President out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces
sary to defray the charges which
will come in course oOf payment
during the year ending the 31st day
of March, 1974, in respect of ‘Pen-
sions’.”

Demanp No. XXXVII—TERRITQRIAL
AND PoLrticaL PENSIONS

MR. DEPUTY SPEAKER: Motion
moved :

“That a .sum not exceeding
Rs. 2,63,000 be granted to the

President out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Terri-
torial and Political Pensions’.”

Demanp No. XXXVIII—Privy PURSES
AND ALLOWANCES OF INDIAN RULERS

MR. DEPUTY SPEAKER: Motion
moved :
“That a sum not exceeding

Rs. 17,000 be granted to the
President out of the Consolidated
Fund ef the State of Andhra
Pradesh, to complete the sum neces
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sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Privy

Purses and Allowances of Indian
Rulers’.”
DemanNp No. XXXIX—STATIONARY

AND PRINTING

MR. DEPUTY SPEAKER Motion
moved :
“That a sum not exceeding

Rs. 1,52,25,000 be granted to the
President out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Sta-
tionery and Printing’.”

DeMaND No. XL—FoREST DEPARTMENT

MR. DEPUTY SPEAKER:. Motion
moved :
“That a sum not exceeding

Rs. 4,02,35,000 be granted to the
President out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of paymant
during the year ending the 31st day
of March, 1974, in respect of ‘Forest
Department’,”

Demano No. XLI—MISCELLANEOUS

MR. DEPUTY SPEAKER: Motion
moved:
“That a sum not exceeding

Rs. 9,45,30,000 be granted to the
President out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Mis-
cellaneous’.”
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DeEManND No. XLV—CAPITAL OUTLAY ON

Demand No, XLII—MUNICIPAL
IMPROVEMENT OF PuBLIc HEALTH:

ADMINISTRATION

MR. DEPUTY SPEAKER. Motion MR. DEPUTY SPEAKER: Motion
moved: : moved ;

. . “That a sum not exceeding.

That a sum not exceeding Rs. 2,44,77,000 be granted to the

Rs. 70,38,000 be granted to' the
President out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defrdy the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Muni-

'

+outlay Improvement of

President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Capital
Public
Health'.”

cipal Administration’.

DEMAND No, XLVI—CaPITAL OUTLAY
ON SCHEMES OF AGRICULTURAL IM-
PROVEMENT AND RESEARCH

Demanp No. XLIII—OTHER MISCELLA-
NEOUS COMPENSATIONS AND ASSIGN-

MENTS
MR. DEPUTY SPEAKER. Motion
MR. DEPUTY SPEAKER: Motion moved:
moved : .
- “That a sum not exceeding
“That a sum not exceeding Rs. 4,00,000 be granted to the

President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-

Rs. 5,72,000 be granted to the
President out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces- sary to defary the charges which
sary to defray the charges which will come in course of payment
will come in course of payment during the year ending he 31st day
during the year ending the 31st day of March, 1974, in respect of ‘Capital
of March, 1974, in respect of ‘Other Outlay on Schemes of Agricultural
Miscellaneous Compensations and Improvement and Research’.”

)9

Assignments’.
DeEMAND No. XLVII—Caritar OuUTLAY
OoN INDUSTRIAL AND Economic

Demanp No. XLIV—COMPENSATION TO DEVELOPMENT
ZAMINDARS
MR. DEPUTY SP . i
MR, DEPUTY SPEAKER. Motion o, om;. Y SPEAKER: Motion
moved : !
, “That a sum not exceeding
“That a sum not exceeding Rs. 4,60,35,000 be granted to the

Rs. 594,000 be granted to the President, out of the Consolidated

State of Andhra

President, out of the Consolidated
Fund of the State’ of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Com-

3y 9

pensation to Zamindars’.

Fund of the
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1974, in respect of ‘Capital
Outlay on Industrial and Economic
Development’.”
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Demanp No. XLVIII—Carrran Ovur-
LAY ON MULTIPURPOSE RIVER SCHEMES

. MR. DEPUTY SPEAKER:
moved :

Motion

“That a sum not exceeding
Rs. 3,76,67,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Capital
Outlay on  Multipurpose  River
Schemes’.” N

Demanp No. XLIX—CariTAL OUTLAY
ON IRRIGATION

MR. DEPUTY SPEAKER: Motion
moved :
“That a sum not éxceeding

Rs. 11,57,69,000 be granted to the
President,” out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in regpect of
‘Capital Outlay on Irrigation’.”

DeManp No. L—CapITaL OUTLAY ON
ELECTRICITY SCHEMES

MR. DEPUTY SPEAKER: Motion
moved ;
“That a sum not exceeding

Rs. 3,07,58,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Capital
Outlay on Electricity Schemes'.” -
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DemManp No. XLVIII—CAP'TAL OUTLAY
PunLic WORKS

MR. DEPUTY SPEAKER: Motion
moved:
“That a sum not exceeding

Rs. 3,44,28,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Capital
Outlay on Public Works.”

DeMAND No. LII—OTHER WORKS

MR. DEPUTY SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 1,13.000 be granted to the

President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course ©of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Other

Works'.”

DeMaNp No. LIII—Capitar CUuTLAY ON:
FORESTS

MR. DEPUTY SPEAKER: Motion:
moved:

“That a sum not exceeding
Rs, 1,43,000 be grantedq to the:

President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
d'uring the year ending the 31st day
of March, 1974, in respect of ‘Capital

"
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Demanp No. LIV—CoMMUTED VALUE
OF PENSIONS

MR. DEPUTY SPEAKER: Motion

moved :

“That a sum not exceeding
Rs, 30,00.000 be granted to the
President, out ,of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neceg-
sary to defray the charges which
will come in course of payment
during the yvear ending the 31st day
of March, 1974, in respect of ‘Com-
muted Value of Pensions’.”

DeMAND No. LV—CAPITAL OUTLAY ON
SCHEMES OF GOVERNMENT TRADING

MR. DEPUTY SPEAKER: Motion

moved :

“That a sum not exceeding
Rs 17,23,50,000 be grauted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Capital
Outlay on Schemes of Government
Trading’.”

DeEMaND No. LVI—LOANS AND ADVANCES
BY THE GOVERNMENT ‘'

MR. DEPUTY SPEAKER: Motion
moeved:

“That a sum not exceeding
Rs. 12,41,53,000 be granted to the
President, out of the Consolidated
Fund .of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Loans
and Advances by the State Govern-
ment’,”

The Demands are before the House.
Mr. Madhu Limaye, are you moving
your cut motions?

SHRI MADHU LIMAYE (Banka):
Yes, Sir, I am moving my cut
motions.

“That the demand under the
head ‘State Legislature’ be reduced
to Re. 1”

[Waste of public money on an
Assembly and Council which
carry out no useful function
1]

“That the demand wunder the
head ‘District Administration and
Miscellaneous’ be reduced to Re.
1”

[Need to replace bureaucratic
rule at district level by demo-
cratic self-rule (2)]

“That the demand under the
head ‘Police’ be reduced to Re. 1"

[Brutal suppression of the
bifurcation movement (3)]

“That the demand wunder the
head ‘Agriculture’ be reduced to
Re. 1”

[Exploitation of growers of
cotton, tobacco and other crops
resulting from absence of a just
price policy (4)]

“That the demand under the
head ‘Municipal Administration’ be
reduced to Re. 1”

[Need to decentralise power
and resources to make municipa-
lities a pillar of the decentralised
four pillar state (5)]

*SHRI B. N. REDDY (Niryal-

guda): Mr. Deputy-Speaker, Sir, it
i a well known fact in the country

*The original speech was delivered in Telugu.
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that the State of Andhra Pradesh is
languishing not only in economic
crisis but also in a political crisis. It
ig also a well known fact that this
political turmoil is threatening the
very foundations of democracy and
integration in that State. In order to
solve this problem hon. Ministers
Mr. Dikshit and Mr. Pant went to
Hyderabad and several leaders
from the State were coming fre-
quently to the Capital here. But
this problem has not been solved.
The aim of the Ministers from the
Centre going to Andhra Pradesh or
the Ministers and Leaders of the
State coming to the capital is not to
take steps for a constructive solution
of the problems like backwardness,
unemployment and the employment
dispute between the regions of
Andhra and Telengana but in turn
created political crisis. This situ-
ation instead of being solved has
become more complicated. Previous-
ly there were protagonists of Jai
Andhra and Telengana only. Now,
we find several groups functioning
actively in the integrationists them-
selves thereby deepening the crisis.
Briefly L would state that the coun-
try is being victimised by the inner
crisis of the power hungry party and
in this way Andhra Pradesh is being
victimised.

15.52 hrs.

[Surt N. K. P. SALVE in the chair]

Mr. Chairman, it is now clear that
the party in power is only interested
to perpetuate their rule and is not
interested either in the future or in
the welfare of the people of the
State of Andhra Pradesh. That 1is
why the people are saying that the
Congress Party is gambling with the
future of 44 crores of people of
Andhra Pradesh. Let us see the
conditions to which the State of
Andhra Pradesh has deteriorated
because of irresponsible ruling
party caught in their own crisis.

The State of Andhra Pradesh occu-
pies the fifth position in terms .Of
population whereag it is occupying
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thirteenth position industrially.
Agriculturally, Mr. Chairman, Sir,

it is occupying the eleventh or
twelfth position. If you look to the
position of per capita income it is
occupying fourteenth position. Even
though the State is very rich in
natural resources its per capita in-
come is Rs. 544 j.e. the State occu-
pies the thirteenth position in this
country., If you see the position of
the State per capita additional tax-
wise it is Rs. 30 i.e. second position.
When I compare the State of Andhra
Pradesh with other States my aim is
to show the condition to which the
State has been made to deteriorate
because of the internal crisis of the
party in power,

Today the State is in dole drums
industrially. There is deadlock in the
Five-Year Plans of the State. When
420 crores have been allocated in the
Fourth Plan, 350 crores have been
spent for spill over works alone. If
you see for any new project that has
been taken up in the period of Fourth
Plan there is none worth the mention.
The steel project that was inaugurated
in 1970-71 at Visakhapatnam has not
even reached the construction stage.
I would also like to state that the
same ig the case with the thermal
Power station and fertiliser factory at
Kothagudem or the fertiliser factory
at Kakinada.

1¢ hrs.

I would like to mention about the
Pochampadu project in this connec-
tion. This project was supposed to
irrigate 54 lakh acres of land in
the region of Telengana. This pro-
ject is supposed to be completed by
1970-71. Let alone completion, the
project i3 at present irrigating a
meagre 40,000 acres of land. From
this one can judge the callous and
irresponsible attitude of the party in
power towards the progress and wel-
fare of the people of Andhra Pradesh.
It is now estimated from the report
of the Ministry given to the consulta-
tive committee that when the project
is completed in 1975-76, only 2})



307 . D.G. (Andhra

[Shri B. N. Reddy]

lakh acres of land would be irrigated.
Coming to Nagarjunasagar project, as
per the Report the potentiality of
irrigation is 20.54 lakh acres, The fact
that this project of that area is in a
position to supply water for irrigat-
ing 10.14 lakh acres, speaks volumes
about the attitude of the party in
power towards the welfare of the
State of Andhra Pradesh.

Mr. Chairman, Sir, the present posi-
tion is that they are not wable fto
supply water to more than 70 per cent
of the area which has been declared
ag the lucalised area pertaining to this
project. Therefore, 30 per cent of the
farmers of that area are suffering
untold miseries because they were
subjected to a dilemma. The present
condition reminds me of the saying
that the great Kakatiyas dug several
tanks for irrigation purposes, the
Congress men in power could not dig
even a few canals.

I would like to mention about the
famine conditions that have developed
in the entire State. Before that I should
mention the agriculture production is
in stagnation, the State has not yet
reached the production level that was
reached in 1965-66. I would like to
mention here that the production
average in agriculture in the State is
lagging far behind in comparison to
any other average State in the coun-
try. We can understand the attitude
of the Government towards the people
and their progress from the doubts
and fears that were expressed by the
Minister of Power in connection with

the production of power in the State of °

Andhra Pradesh recently. Today
famine conditions are prevalent in
the whole State of Andhra
Pradesh. A< stated in the report
in the Consultative Committee,
21 districtg are affected. As mentioned
in the report it has affected 2}
crores of people and about 23,000
villages as per the above report. If
we estimate the required amount of
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paddy per person as 100 kilograms then
the famine stricken people would
require 34 lakh tons of paddy. If that
is so, let us see how much quantity of
paddy has been made available for dis-
tribution as per the statements of the
concerned Ministers. The ' latest
amount now available was a meagre
1,28,000 tons. When the requirement
is 34 lakh tons, the rulers are eloguent
about their efforts to face the famine
by supplying a meagre 1,28,000 tons I
think it is only an eye wash, & drop
in the ocean, The conditions of famine

"have gone to such an extent that a

family of Veerabhadraiah with six
other members jumped into the river
Krishna and their bodies were found
near Vijaywada. This incident has
come to our notice recently. I dare
say that there would be several inci-
dents which might not have come to
our notice. I may also state another
incident about a family in Nalgonda
district which has been driven to
commit suicide because of hunger.
This incident has been narrated by
a Congress MLA Shri Goverdhana
Reddy, in the last Budget Session of
the State. People are migrating en
masse from one region to other because
of lack of food and fodder for cattle.
Mr. Chairman, in such pitiable condi-
tion this Government boasts of their
programme of distribution, of @
meagre quantity of paddy, is nothing
but a mockery of the starving peo-
ple. There is no food to eat and there
is no employment. The Government
is talking of relief work. The people
are demanding work or food. Mr.
Chairman, Sir, this Government stated
in the recent Consultative Committee
that they have taken up 20,000 relief
works and created employment for 6
lakhs of people per day whereas 2}
crores of people are languishing in the
grip of this famine. I would say the
effort of the Government is only a
drop in the ocean. Such conditions
have come to pass because the party in
power is busy with its own internal
power politics and left the welfare of
the people to the winds, That is why
the present day politics in the State
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have deteriorated because of the domi-
nation by opportunists and reactio-
nary politics. We find integration to-
day and balancing integration and

separation tomorrow. This is the
opportunist attitlude of the Central
leadership which is endangering the

entire State.

If you see unemployment problem,'

it is growing day by day. There are
three lakh sixty seven thOusand un-
eémployed 'in the urban area out of
which 2,286 are engineering graduates
and 1,116 unemployed medical gradua-
tes. 1f you see the rural unemploy-
ment it is to the tune of more than
10,00,000. These problems of unem-
ploymeni, backwardness and employ-
ment disputes between the :ezions of
Telengana and Andhra are accentuat-
ed by the wrong and opportunistic
policies of the Congress rulers. Now,
these problems have to be solved by
creating employment opportunities,
speedy agricultural and industrial
- developments and above all, land re-
forms by abolishing all existing land
systems, Instead the Congress rulers
in the State as well as in the Centre
are trying to perpetuate their position
of power in the State. I warn them
that they cannot be absolved of their
responsibility for the present condi-
tions in the State. I would also like
to state that they can never escape
from the wrath of the people for all
those crimes they have committed dur-
ing their rule of about three decades in
the State. With this I conclude my
speech.

MR. CHAIRMAN: It is absolutely
necesrary for me to point out that
members must co-operate with *the
Chair. Specially as the Congress Party
has a very long list of speakers, I am
afraid each member must finish his

Speech in ten minutes.
SHRI M_ C. DAGA (Pali): We
have two hours. 1

‘MR. CHAIRMAN: If you see the
list, 1 am sure you will sympathise
With the predicament of the Chair.
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Even with this 10-minute limit, I do.
not know how many members in the
list will be able to speak.

SHRI P. VENKATASUBBAIAH
(Nandyal): It is really an irony of
circumstance that the Andhra Pradesh
budget is being discussed in the Lok
Sabha. This is a supplementary bud-
get that has been presented by the
Finance Minister, Normally, it would
have been discussed in the State
Assembly, but conditions and circums-
tances have so conspired that Andhra
Pradesh was put under President’s
rule, I hope that soon popular gov-
ernment will be restored and the
problem facing the people of Andhra
Pradesh will be resolved in a very
amicable manner and a solution ac-
ceptable to all found within the
framework of an integrated State.

Much water has flowed after the im-
position of President’s rule. Several
High Court judgments have come.
The vexed Mulki Rules have been
debated upon and various types of
judgments are being delivered. When
sheerasagara was churned, first we got.
halahal and then only amrit. I think
out of these troubled conditions some-
thing good will come out. I am
glad there is a growing realisation
among the leaders that there must be
an integrated State. But the irritants
or impediments coming in the way of
an emotional integration should be
cleared and a solution that will give
reasonable safeguards for employment
and educational opportunities to the
backward areas provided.

I am glad some leaders from Telen-
gana came forward with proposals,
and I feel that the atmosphere is con-
ducive for coming to an amicable
solution. In these few months, many
attempts were made; many dialogues
were held, and some of the Central
leaders from here have gone there .
and people, by and large, I may say
with confidence, have got immense
confidence in the Prime Minister, and »
they feel that a solution will be soon .
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found, because, after several sacrifi-
ces, the four crore and odd Telugu
people were brought under one admi-
nistrative unit.

Coming now to the problems, I also
.urge upon the Central Goverﬁment to
take some realistic attitude about the
whole matter. When the Education
Ministry’s demands were discussed in
this House, I put a question to the
Education Minister whether it is not
desirable and also necessary, in the
.present circumstances, to have the .
Central University located in Hydera-
bad. That will solve many problems
But perhaps I have failed in my
attempt to bring light to the Educa-
tion Minister.

There is another aspect also. If the
Central University is located in Hyde-
rabad, it will solve many problems, as
a matter of fact, these are the prob-
lems that are agitating the minds of
our young people. Some people natu-
rally in Telengana feel that if the edu-
cational institutiong in Hyderabad are
thrown open they will not be able to
get admission. So, the Central
University there will be able to
assuage the feelings of those peogple.

Again, about the post-graduate
courses, the All-India Medical Insti-
tute, T am told, are having a branch
of their own in the south. That can
be very well located in Hyderabad
which is a central place, and ihat
will provide admission to many of our
medical graduates. If the Centre
could think of these things, which
could be done without much addi-
tional expenditure, these problems
will automatically get solved. As a
matter of fact, when fhere is econo-
mic distress, the people naturally turn
their attention to certain problems
which will easily rouse people’s
emotions.

Another thing is about the a}cute
power scarcity in Andhra Pradesh.
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My friend, Shri Reddy, has very cate- -
gorically and very picturesquely
brought to the notice of the House
the state of affairs in Andhra Pradesh.
Though the power cut has been
lifted from all the States now, it is
only two States that are still under
power cut, namely, Uttar Pradesh and
Andhra Pradesh. The total installed
capacity in the fourth Plan period
that has been envisaged for the entire
country is 23.2 million kilowatts and
now, the actual achievement is 19.5
million. There is an oyerall shortage
of four million kilowatts in the coun-
try. According to the latest reports,
the requirements of Andhra Pradesh
are 10.6 million units a day, but the
availability is 6.1 million units a day.
There is a shortage of 4.5
million units a day in Andhra Pra-
desh. Andhra Pradesh is predomi-
nantly an agricultural State. There
are thousands and thousands of wells
which entirely depend upon electricity.
Last year we faced a terrible electri-
city famine along with the adverse
seasonal conditions. All the agricul-
tural operations were grounded io a
halt. Industrial production has come
to a stand-still. Thousands of our
marginal, small farmers have under-
gone untold sufferings. People even
searched for diesel oil engines, and
they have set up diesel oil engines
but diesel oil was not available, with
the result that Andhra Pradesh, which
was considered to be the granary of
the country, has suffered a great deal.

There are a large number of power
schemes which are sanctioned, but
they have not seen the light of the
day. JFor instance, for the Kothagu-
dem thermal plant, two units of 110
megawatts each were to be commis-
sioned in April, 1973. But one of
them could not be commissioned be-
cause of some mechanical defects.
For the other 110 megawatt unit, the
crection has not even started.

which
and

There are certain schemes
have been cleared by the TAC



'

313 D.G. (Andhra

are awaiting sanction by the Planning
Commission;  Nagarjunasagar 200
mw, Upper Sileru 120 mw, Kotha-
gudam extension 200 mw. The tragic
situation is that in Andhra Pradesh
there is abundant supply of coal but
the Planning Commission or Central
Governtent are averse to have ther-
mal plant in Andhra Pradesh, but are
prepared to carry coal from Andhra
Pradesh thousands of miles away and
locate thermal plants there. For a
thermal plant Vijayawada is the ideal
place, Coal and water are available
and they can generate 600 mw. of
electricity. But the Planning Commis-
sion is sitting tight on it. I do not
know why the Planning Commission
is prejudiced against Andhras and
Andhra Pradesh. After all if surplus
power is generated in Andhra Pra-
cdesh, it can be distributed else-
where.

Srisailam hydro electric project was
estimated to cost Rs. 38 crores in 1963.
but now the estimate has gone up to
F:s. 126 crores. ] do not say when it
will see the light of the day. Even it
the first unit of 110 mw has to be
commissicned, it will take atleast
three or four years. The allotment
made for this project this year is
Rs. 5 crores. Most of it wiil go to
meet recurring expenditure and noth-
ing will be left for starting the works.
Dr. Rao recently visited the place and
he suggested atleast Rs. 8—10 crore;
must be sanctioned for 1973-74 to
accelarate the phase of work. It will
be another decade before this project
is completed. There are several irri-
gation projects. The gigantic Nagar-
junasagar project, pochampad Bansa-
dara project, all these have been lan-
:'mishing for want of funds. Our case
1s also the case of a backward area in
Rayalaseema. Krishna wzter is not
available to us. There was a proposal
t9 take east we-t canals. It wag es-
timated that nearly eight lakhs of
acres in Rayalaseema would benefit.
That has been given a goby. In
Rayalaseema there are vast mineral
resources. They have not been taken
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care of. According to the Geological
Survey of India 19,000 million tonnes
of lime-stones are available in the
South India. 13,000 million tons of
these is in Andhra Pradesh, and 12,000
is from the Kurnool, Cuddappa belt.
There was a proposal to establish ce-
ment factories at Erraguntla, Adilabad
and Tondu. They have not comle up.

There was a feasibility report pre-
pared by the Nationa] Dairy Develop-
ment Committee on two milk produc-
tion centres and they say that there is
potential for having two plants of two
lakh litres capacity; that wil] engage
nearly fifty thousand farmers and it
will create wealth worth Rs. 3 crores
to the farmers. Shri Shinde is here.
The State Government has recom-
mended that one project should be
taken up in the private sector. The
Central Government was ready to do
it. What hag happened? It has yet
to see the light of the day. Two pro-
jects can be taken up, one in the pub-
lic sector and another in the private
sector. These are projects which will
give supplemental income to large
numbers of marginal farmers in Raya-
laseema.

There is another discrimination.
—Fortunately Mr. Shinde is here—
about fertiliser distribution in Telan-
gana and Rayalaseema. The bureau-
cracy is playing havoc with the
distribution of HSL fertiliser. 10
Members of Parliament led a depu-
tation to Mr. Shinde and he agreed

to distribute it in the ratio 2:1. The
Agriculture  Ministry agreed. My
friend, Shri Ramgopal Reddy, had
to go to Calcutta to meet the HSL.

They have flouted the deci-
of the Agriculture Ministry
impunitv. There will be poli-
renercussion if allotment is
not made to Telangana and Rayala-
seema. I warn them that they should
not succumb to the powerful lobby
that is operating at HSL fertiliser
distribution level.

people.
sion
with
tical

Coming to adverse seasonal condi-
tions, this year though Maharashtra
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has had abundant rainfall, we still do
not have a drop of water, The con-

ditions are terrible. Last year also
we suffered. This year also famine

relief works have to be conducted
on a large scale. I know the Gov-
ernment have spent Rs.. 70 to 80

crores. The Godavari barrage which
made the coastal districts of Andhra
a granary is on the verge of col-
lapse. Mr. Cotton predicted a life of
100 years for it. The people have
contributed Rs. 100 or Rs. 50 per acre,
but the barrage is not coming up. I
warn that if the barrage is gone, the
-entire Andhra Pradesh will become a
desert and people will suffer.

A comprehensive view has to be
taken. The finances of Andhra Pra-
desh are not satisfactory. It is the
second "highest taxed State and re-
source mobilisation will not be
possible unless the Centre comes in
a massive way to assist the State.
Unless it is lifted from this morass,
Andhra Pradesh will not be able to
produce more. I am glad at least two
railway lines have been sanctioned.
I do not know if Bibinagar-Nandi-
kudi line will face some more obsta-
cles before the work starts. I want
some more MG lines in Rayalaseema
to be taken up for conversion into BG,
cornecting the two  capitals of
Secunderabad and Bangalore,

Land reforms have to be imple-
mented more expeditiously and on
an emergency basis steps have to be
initiated for acquiring land for the

Harijans. It is taking more than 10
years to acquire the land for the
Harijans. I hope expeditious steps

will be taken and a solution will be
frund within the framework of an
integrated State. I hope efforts will be
made to remove the sense of in-
equality among the people of Andhra
and the Telugu people will come to-
gether and work for the betterment
of the State and of the nation. *

JULY 24, 1973

taking
‘that flared up all over the State re-

Pradesh), 1973-74 316

SHRIMATI° GAYATRI DEVI
(Jaipur): Sir, it is irdeed 2 very
sad commentary on the way in
which we are using our democratic
institutions to see that the Lok Sabha
has to consider the budgets of four
different States. As I see it, what is
happening today is chiefly because
we are flouting the Constitution.
Otherwise how can it be possible
that Andhra Pradesh and Uttar Pra-
desh are under President’s rule,
when they have a majority party?
Most of the trouble, I feel, stems
from the misconceived idea of the
Centre imposing their chosen Chief
Ministers on the States. The Chief
Ministers chosen by the Centre have
no political backing in their own
States and thcrefore, they cannot
keep themselves in power, The re-
sult of this is anarchy and chaos.

In Andhra Pradesh two sections of
the community wish to divide them-
selves. Would it not have been
constitutionally possible to find out
what the majority opinion was by
way of a referendum, instead of not
any notice of all the trouble

in unnecessary tragic kill-
ings, looting and burning of public
and private property? None of these
things was taken into consideration
and President's Rule was imposed
in Andhra Pradesh. The flouting of
the Constitution this way every time
leads only to the break-down of the
law and order as we have seen in
Andhra Pradesh and Uttar Pradesh.
I only fear that the same thing may
not happen in Rajasthan. There
again we have a Chief Minister who
does not care for public opinion, or
even meet the leaders of the Rajas-
than Karmachari Sangh, who have
been on strike for 15 days. He is
sitting pretty and nobody can shake
him because he has been imposed
from the top. Many of the ills that
are facing our country today are
due to this policy.

sulting

Here in the Lok Sabha we are con-
sidering this budget because the
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Government has broken down; not
constitutionally but Dbecause the
Centre will not allow the elected

members of the Assembly to function.
I 'want to warn the Government once
again that they have failed complete-
ly in ruling this country. There is
no food, no power, no law and order
and you keep on flouting the Cons-
titution. There is a saying: yatha
raja tatha praja. If you flout the
Constitution, so will others and there
will be no remedy and you cannot
maintain law and order.

*SHRI K. SURYANARAYANA
(Eluru): Mr. Chairman, Sir, I am
.sorry to take part in the discussion
for passing the budget proposals for
the State of Andhra Pradesh once
more. In this connection I would
like to state that we should forget
the past and try to look towards
.the future. I therefore submit that
I should not be misunderstood if
I repeat the demand of separation of
Andhra Pradesh again. After the
statement of the Prime Minister on
the 27ih February, the people of
Andhra Pradesh have, out of their
belief and confidence in the leader-
ship of the Prime Minister, suspended
the agitation. If a solution is not
found early, I am afraid that the
agitation may be started again.
Andhras are not blind particularly
to the conditions and circumstances
around them. Andhras, I would like
to submit, are a race of freedom
loving and courageous people. They
would never mince words in order
fo express their feelings courage-
ously and convince others of their
convictions and aspirations. I would
Tequest that we should not indulge
in petty politics and suffer heavy
losses as we did earlier., No father
would like his sons to separate if he
can help it. When such a proposi-
tion was not aggreeable it is better
for the brothers to separate peaceful-
ly. I therefore, submit that the
“Centre should take immediate neces-
sary steps after taking into consider-
ation, the various attitudes and
'-S_tinds taken by the parties to the

*The origfn_al speech was delivered in Telugu.
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dispute to solve the problem. Every-
body would like to live together.
When it is not possible there is no
point in harping on unity again,

On the 13th of this month, the
Corumittee consututed to look after
the interests of the Andhra Legisla-
tive Assembly met. As per infor-
mation given to us during the period
1972-73 about 52 lakhs have been
allocated for secondary education.
On inquiry i caice 10 know ihat
about 90 schools have been sanc-
tioned about three crores of rupees
by way of grant during the last
three years in my district. After
the advent of the adviser Govern-
ment which proposed to run those
hostels which were not directly con-
nected to any school or college, the
proposal created  dissatisfaction
among many people. But the Gov-
ernment has clarified that they have
no objection if somebody run these
hostels by way of charity., In this
connection I have submitted a list
of those hostels and schools, request-
ing the Government to sanction the
necessary funds. An amount of one
lakh sixty nine thousand has been
sanctioned in the year 1969 by the
Centre as loans to a cHaritable
trust which runs 53 schools. 1
wonder if the affluent Birlas and
Tatas are running as many schools
as this trust is running. This trust
is dependent mainly on the grants
given by the Government to run
these schools. I understand that
they don’t pay the salaries of the
teachers even once in a year. A big
agitation is going on at present on
this issue. The Government have
stated that they will see that sala-
ries are paid wherever complaints
are received. An understanding is
not yet reached. Here I would like
to submit that the Centre which gave
a loan of 1 lakh 70 thousand rupees
should satisfy itself that the loan is
utilised for the purposes for which
it is given. I would like to remind
Shri K. R. Ganesh to look into the
matter.
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In 1967 when I became the Mem-
ber of Parliament some people have
organised a bogus cooperative so-
ciety and swindled this Government
to the tune of 6 lakhs 30 thousand
rupees. This society was sanctioned
land by the Government of Andhra
Pradesh. This particular person who
got a loan of 6 lakhs 30 thousand

gave a 3 lakh contract to his own
son in order to clear the land. In
order to realise the amount they

have approached the District Collec-
tor. On a complaint from me the
Collector stopped the payment. My
submission to the Government is that
they should carcfully consider
before sanctioning such loans to in-
dividuals or bogus institutions. In
this particular case the Central Gov-
ernment did not try to satisfy it-
self. It simply went on the strength
of the recommendation of the State
Government. I submit that such
sanction of loans should not be made
by the Government in future, un-
less it is completely satisfied. I also.
gave a report regarding the schools
to Mr. Sarin who is adviser to the
Government.

Here I would like to bring to the
notice of the Government that there
is extensive fertile land in Kolleru
lake area. This land was being un-
lawfully occupied and proceeds en-
joved by certain bogus societies. I
have brought this matter to the
notice of the Government here as
well as in the State. In this connection
I wrcte to the then Chief Ministers
Mr. Brahmananda Reddy and Shri
Narasimah Rao. I wrote to the Prime
Minister in th~ matter. The Prime
Minister direrted the adviser Govern-
ment to look into the mat'er. I am
g'ad a survey has been ord-~red into
these extensive lands. In 7970 when
Mr. Shinde came to that area I
brought the matter to his notice also.
If the Government does not exercise
proper control to thwart the sinister
designs of certain individuals heading
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certain bogus cdoperative societies,
I submit, you cannot expect people
to have confidence in the ability of the
Government to implement its progres-
sive policies. If at all we suffer set
backs, it is because of lack of proper
control by the Government. This
also gives a handle to the opposition
parties to criticise the Government. I
therefore submit that the Govern-
ment should not give such scope to
anybody. Coming to the transport
system in my State the bus routes
have been nationalised excepting in 3
or 4 districts. There was a great

' rumour that the agitation in the State

was supported by these private bus
owners. I therefore submit that there
should be a complete nationalisation
of all these bus routes without fear
or favour.

Finally I would like to refer to the
ccoperative societies. This movement
was started in the State of Andhra
Pradesh as early as 1907 even before
I was born. In spite of its very early
start, the State of Andhra Pradesh
occupies the 20th position. Why is
it. so? It is so because of the ill con-
ceived acts of the State. The con-
cerned Ministers, tour the States of
Maharashtra and Punjab for obtain-
ing first hand knowledge of the work-
ing of the societies there. When they
come to their States they try to im-
plement that system without pro-
viding for necessary infrastructure.
Naturaliy the venture would not
yield resu'ts. In the State of Andhra
Pradesh there are 120 rice mills
which were established with the help
of the Government. On the report
given to us on the 13th in reply to a
question, it is known that only 23
mills are functioning. What are the
rzasons for that? Simply because
there is no representative Govern-
ment functioning in the- State you
cannot shirk the responsibility. As
stated by my friend Shri Venkata-
subbaiah the States does not lack in
the production of rice that it needs
additional power and irrigation facili-
ties. The people feel that they have
been neglected after seeing and expe-

(
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riencing the lukewarm attitude of the
Government here. It is Andhra
State only which can produce and
make available surplus rice for utili-
sation in other parts of the country.
It can also help reduce the quantity
of imports thereby saving valuable
foreign exchange.

I think the last agitation succeeded
in drawing the attention of the Gov-
errment to the problems of the State.
That is probably why a new railway
link has been sanctioned. In this con-
nection I would like to state that we
have been groaning under the heavy

construction costs of irrigation pro-
jects like Nagarjunasagar. The
State’s financial resources are not

enough to undertake such huge ven-
tures. This project was started in
1953 and is not yet completed. We
have an anicut over river Godavari
which is about 140 years old. It has
outlived its estimated life. It would
not be surprising if that breaks down
any moment. It is therefore neces-
sary for the Government to construct
a new barrage on the river Godavari
at the | earliest possible moment
otherwise the fertile land will turn
into a desert. The State Govern-
ment does not have enough resources
to undertake such a venture. I also
urge upon the Government to take
over all those sick rice mills.

I would like to state one or two
points about the functioning of Food
Corporation of India in the State.
The functioning of the Corporation
is not satisfactory. When a producer
sells the paddy it changes hand and
appreciates in costs when it finally
reaches the consumer. The consumer
is forced to purchase the rice he pro-
duces at a premium. I therefore re-
quest that the Government should
find ways and means to see that the

rice is supplied at a fair price. In
this connection I would like to sug-
gest that we may be permitted to

start producers consumers cooperative
societies which I undertake to run
efficiently and show the necessary
Improvement. Wherever the area is a
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surplus area, Food Corporation need
not function there. It has a long
name but a very short reputation. 1
suggest that the Government should
have direct dealings with the pro-
ducers through agents if necessary in
the matter of procurement.

The rice which is sold at 100 rupees
in my village is transported to a
deficit area nearby and is sold at 125
rupees in the State. In such circum-
stances, how do you expect the small
farmer and the poor agricultural
labourer to have confidence in the
Government and its functioning. I
would like to submit that even the
members clamour for an increase in
their daily allowances whereas the
poor agriculturists work silently and
never complain. I would like to re-
mind all of you here that the agri-
culturist is mainly responsible for our
existence. There is no stability in
prices. I remember still the days of
the year 1932 when the paddy sold at
Rs. 2.50. When we came back from
jail we found ourselves paupers. I
don’t know how my father who was
an agriculturist managed. Here 1
would like to state that there should
be an equitable distribution of land
to the landless. As per the statement
of the Government of Andhra Pradesh
a susplus of 50 lakh acres would be
available for distribution. I don't
know about other districts but I
know about the Government land
in my district. I  susggest that it
should be handed over to a cooperative
society. If that is done I promise that
we would return whatever loans we
take from the Government for the
necessary inputs within a period of
two years and in addition we would
show a profit. The Government should
therefore try to implement such good
schemes. It would be of no use if they
only talk and believe in promulgating
ordinances. There are persons who will
successfully hoodwink the Govern-
ment gand get over the various restric-
tions imposed through these ordi-
nances. Because of these ordinances
it is middle class which 1is suffer-
ing because they are not able to raise
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{Shri K. Suryanarayana] 3 | TR wawr & f i o .E
loans on the land they possess re- Wﬁﬁﬂﬁmﬁ'ﬂ@% 5.,1.“'—]- afeTs

quired for the necessary inputs. They ey
have to depend strictly on the product. 1 A AR TATHE 2 & AEEH e

I therefore suggest that the Govern-  TUfq TN F1 F 12 wrgg 4§ &1,

ment should always try to bring AT smar fir 92 ¥ T :
legislation with the welfare. and | & ¥ ) T’ ¥

interests of the people at large in FARAIET AT HTH F HE @ § W< A
mind. ITE FY gt & wfsers 7 ooy w1
I would once again remind the Gov- ¥ HE”T L a’ o e fE T

ernment here that they should look FEaAX gt | fa = oY grEa T g ?

into the functioning of various schools # fass @ 19 foarer oreay T e T
in the State of Andhra Pradesh. .
<= Tgdr g |

In our State we have a Fisheries De-
partment. In my district in the Kolleru
lake about 80 lakh rupees worth of AT agd & WEH A9 gL T

fish are produced. These fish find = it T :
their way to the market in Calcutta T R, ¥ arad &

where they are sold at Rs. 7 a kilo. EITATR FY g &l WU ATHA T
You would be surprised to know as to E- | FET 9T 5aTE &9 {6l § §1Er 9mae
how much the poor fisherman is paid AT T T e wrE . A T

for his catch. It is a meagre one rupee. N .
I don’t know where the difference of et frer 727 2 1 §2FTETR &Y AT AT

six rupees goes. The Fisheries De- i) qz T T ATI 98T FA
partment should do something. I un- > f .
derstand that the Department has sub- ma’si' RIZY %' TIATET A T2

mitted a scheme to the Government, T =2 ¥ q T A FAZX 'T?"':T
but the Government couid not imple- qifemiE ¥ 7 5 iEd
ment it for want of funds. PR & ?m? v i i .

oo 1 519 FT ST F@T AT T

Finally, I conclude by saying that - - ~ = 7
the Government should pay special § THo Hlo Mo 84 T f ®

attention to the points mentioned by  WId 97 fF&MI & WATH FI @AZAT

me, namely, the functioning of the & ¥fs 927 F S #T A G799 TR
secondary schools, the functioning of N

the Food Corporation of India and the wd fat fam T 8-

Fisheries Department, in order to

make the best use of enthusiasm, man R ~
power and the natural resources that »ft T90 Tradrare 7 (franar-

are available abundantly in my State. qri ) D110 T H fHAam % |

I woulg particularly urge upon Shri

K. R. ‘Ganesh to do hig best in the

matter. I would assure you, Sir, thas ot THE TR /N T & | THO

provided all these things are taken care  #Hlo w0 84 T e F wrd T
of then the State of Andhra Pradesh . ' ,
would not only become g rich State mﬁ‘f%?{ﬂ?@ﬁﬁ?ﬂ'%ﬂ? gFTRTRA
but would also be a great help to the  #T 170 ¥qd fra=a ¥ wrg 9 T 3

country in varlous flelds of human ﬁmg ffo: o ¥ SORT WS-
necessity and welfare. Thank you. faf: H‘@'fﬁ . T -‘-!B’T PN

St TeErE oyl (weRET) wifge | 7w a@ W fEa zf:rc[r
SEEE F AT9  Fgar q3ar & fr gw ¥ @a & T e w1 @dEd 6|
) ATy F aTE 9 A FE@T 98 @7 g ar 7
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' frRaE @S g d ) & I AT
FTAT AZATE | FT THo &lo A0 H
T A9 gaw g w7 ! feeEr &
AEAA T WA 9T § o wmng W
g faw a=Aid Fgr o9 & %
50 9% 9ATAF gH T W AR 50
9T @7 MR 49T | § 99 GEE
AT qY QATHAT FRreATESE FE AT
frz #7 # fau e faar swar &
i@ awg § aEdr fa@wm g
TEFT TG 94T G & | qTEE TEC
BEH & arg faaw fasar——art o=
gz &1 faedr s wfEe F90
FIE TTEEY TG ——ITHT 8.4 7T F GAT
FTE, AT WY AR g FraEr Far
q &g, 123 ®97 feaea § &= @trar
&) & Jrgar g fFuTo o srfo woet &
oiferelt &7 939, T qF 77 FH T2
q% fou w18 fefedaw &/ 2
fe at=vg feqzar § samar fey Y
g HFIAT T qF | 84 TG AFT
16 ®94. @¥ Ifg &1 A & &I
T § WARI H F99 F1 &5 gF

TR

T AW AT H agT I A_E
FE m‘r-amqﬂrrfrmtm'rq
# 5 freraT & @ 1 &0 T &Y Farera
g1 =Ed ST i ¥ ) @7 A9g
Ft 78t faear & 1 593 g 1 F@0
TEY, F1E T AGY, A AL FH A
MTET FEE | 9g 19’99 F F_L AT
FEFATE | & qraar =1gar g 6 gt
, G W & 1§ 7 far o @ )
ﬁmgﬁa’rmwm%mw
€F3?vr§ﬁwatrr:rm foaett =1 3Yeer
FAFETIHNA Y | A FT AeAT HOA
9 9 T F¥T Fpromion &7 s gEE
BE 3FT GTI S5 F1 qUferey F AT-
W fegr T @ AR AR aerd F
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fre e @ far mr g, @ A

. AR TR S

9 ¥ AT@E TOAFE | ITHT =W
T § 99 T OF & T |
Frae fast &1 Ry qi 9% famr &8
7 gu gew FumarsseT frar sm
ot 1 AR Ew faw arfast
FT GW FIF AT AT FT G2 TgH 9T
T | ATTATES 94 & forq g A foram
ST AFAT § ARFT AT F GT qY AW/ 97
ST FAFAT & |

1964 ¥ THIHAT & ST TAGH 41
@ auar R W &1 1964 7 677
FULTA 11971 % 666FUT T
I AWM I F gy FafEenar
tfFagdag o T Era | =9
aTE WY qeawg & ST AAfET 1 @t
T TgT I dEE F qE fRER
rgid 1 as A A Fag e |
O W7 AT ®Y AHE 9X fAem
F O AR § | 39T 6T Aq9E A8
g fF faam a1 seF aFm wig &ar
FG & 799 & ATH G AT THE JTHIA
SIS 71 71 Ao ¢ | fagar F v
TE X ATE & | AT TN F fagar F
Tl ¥ ATIHE HES HAA W E |
afF 9 THEE F A FgAT oS
& B ot WY ITR wIF AT TIANE &
gfadm & #9g F we oY aErT qX
ETE AR & 7 I A T TS G
qTT 9T H G & | T WS HHA T
At qwan @y g qfwda
§, QT A, weamw & fawmw F &
TEEN F@ §, faear ¥ ®W qea™
¥ o F6 § 7 I 380 Aw@L
frar srar § 7
T - AT IATET FT ATAT ISATE | T
AT AATC LT AT F I T
FIT § &9 TG GNT | FF WS FT FA
F@ ¥ agea g | faam qag q=mET
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e gn w2 1w W
fefaargsiva Y a7% e 7@ e
T, Je% fau w2 A o @ |
FI@ A AN Y W B A
& AT ATAT & | AfFT T I FTE
¥ T ¥ fav, 387 97 sefegens-
AW 7T ¥ fag A1 A Fifore A@
Ft TR TEW@ T T A § e
Fram Fw gl, il # wie
fos | argmrar 71 qt g8 A A&
FNTF & a5t 7 @A arar Ad) § 1 e
¥ F90 ATg & TF 9 FT AT ALAT
g1 qeT R AR g€ FYE ¥ 9 qezafa
A & q1E et g g § 1 & qren
g f mrag A & 59 @9
gy ¥ §, ST F A FTE T FATAT F7 ALY
& ? wr sfaan wew g Ay g

TF ATAET AT 0T O |

Wt fagw Ao o d§WE A9 )
TR A qg I AEy § ar g8
frgma wwaa ¥ a9 & ) e W T
q T A15ATHY, 37 a<g F7 Feafrima
QTR | 77 TG A I1T I &Y AAT B
o 3T §, qgT A w3afeat wy 7w AT
g1 Je@mam PR @R
fear a2

g o & = 3 w7 f
g @it &1 ara & fr agrasy § arfoor
g stz g w7 o gt grn, A A
N g W e dgaw § AfEA
qreer ¥ WIS WY HET 9% §, 99 &
AT FF & forg T T AT T
IoTT § | ATMAETR FT A T8
NG Y far s g s 99 ¥ fag
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wiferaTie ¥ a9 wRT FTAT AT
21 T g d 5 orE ¥ AN AR,
o fro fegdt &7 AT Troreqra & TroredT
A it TF A I AE IO
T o@m A few oa@ & F
WE? A owm d3 g d
naE g Wi 37 Ay fae
# @ T FATH AZ FAT AT
& ) T@ AT ATUSA AT A R )

F9 o1 TRAG A ¥ 3F F]F
a1 fF FgT 7 TEAT HAA KT FERT
q qedA——A W W IH FT TET
T T F ggi w8k
fawat qv Qv e fagr wam grav
goT gg & fF @@ &1 war s
FEIT O qTqEI 9T @9 gl
fFw g@: #t a7 § 5 gror A 37
qTEE ¥ SaTeT ufr {YR Fsey Sree
qrde wa gt mw A &
¥gew § 1 zaAr 997 FFrowar ! ——
STt WYX AR FY ) F wqr
gafe S&vA g7 a1 1 & fF mrareit
#1 awe e faar I A ArmdA-
AN &1 A% § Ao AFFAA FFaT AT41

T GLHIT 7 qoAfT AT H FAT
7z g fwar § 5 quey wiad aawrd
F wHM ¥ wiyg AR g F fag
AT AT T ¥ A AR e
T Y, T IATE FAA G GAT
T qgY ? T A qF I FT AL
Hewa 7E) g1 8, A1 IW AT [ TG
27 o o7 Y Tgafq T §, 7T A
ATy aeT g, WT A AL IT A
getema fear amar § 7

& ¥ ArT § weFAiT X AT
% q@ ¥ ag W WER IfWE &1 9,
Tagd T e A &@fage awgd
qx SaTefaat 9y ¥ 6 93 05 § |
77 g} foAq aga wAAE aq @
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T a&d qYaT A9) §, a4 & ga faafasy
# g0 dYo #t fadre & Far 1 go Fro
¥ gfeamt qX gae AaMEC g @ 2 |
sfradt arfet v faem q3e &
F qwT Fr G § 1 39 ¥ gqfeu
fF frg awg I ¥ far-agre gfam
FY Feor o war < AT A gfee
F THA 71 Tg greAa & o o agmge-
g ¥ 45 AT 9T Fo Hrio Ao
AT =1, 99 fF g4 g9 { a9
femar o a1 fF SR aEie &
fa=® Yo "o W0 TR AFY FFaT
s | wfew we aegafa o #
g &1 @ ?, fam F1 A sgerkar
F ST Fg, q TAG AL A 1 TGY
T wES AR gEO Rz H &
JEM 5 T 5T AR R |

g " &1 frarg graa #
JgaX T, Ffaefaeem #t q2 W
g FOA, ag 97 fezgarzanT
F0¥, @fgge a9gd AR Srfrs
AL 9T A I EI @ §, IAH A
forar a1 & ST STRAT § e g
fafrgls & ot are fve ¥, Far 9«
& Q¥ far @At g 1 W ITF QA
f& @ g, ar g7 I« gAr e,
%rfﬁwﬂsfﬂmzﬁn'ima@ﬁm
TR |

azma{magamq'agu
“mfarae”’  # oY ©F eI W oA
Fo o MW AFGATHF § ©F I
1T ATIAT §, FIH AT GIALA A+
¥ mmar g Afed A aew 7 Far
Q@] ? AW aF g T A H
o SEefaar @ W E 9w ¥
faq wd® &1 a7 agt F IT THIAT
fafree<t #t @rar a1 @ fafa=y
9T B3 '(EH 4, AfFT " FAF
F AFr gw@ AF @ w
R gafa g &Y @@ | 19 fag
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SHRI K. RAMAKRISHNA REDDY
(Nalgonda) I rise to support the

budget of the Andh.ra Pradesh Go-
veriiment. It is unfortunate that this
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[Shri K Ramakrishna Reddy]

budget has been presented in the
Lok Sabha instead of in the State
Assembly. As ]I mentioned in the
course of my last speech on the bud-
get, out of Rs. 98 crores sanctioned
during that year, the then State Gov-
ernment had spent only Rs. 78 crores,
and Rs. 20 crores had lapsed. This
shows that the Government were not
interested in the development of the
State, but they were interested only
in the internal squabbles. But now
that President’s rule has come in,
they are no longer interested in their
internecine quarrels, ‘

16.56 hrs.

|SHRT S. A. KADER in the Chair]

After seeing the budget, the Cen-
tral Government recently sanctioned
the railway line from Narikuda to
Bibinagar and the conversion of the
metre gauge line from Macherla to
Guntur. The State Government have
given an agreement to the Railway
Board that the area through which
the railway line runs will be given
free of cost by the State. But this
budget does not show any provision
having been made for the railway
line recently sanctioned by the Cen-
tral] Government. Therefore, the
necessary modification is called for in
the budget for this purpose.

In Andhra Pradesh, especially the
Rayalaseema and Telengana areas
are mostly backward; not only are
they backward, but for the last four
or five years, they have been famine-
ridden and drought-stricken, and spe-
cial provision has to be made for
drought relief and famine-relief
works in these areas. For this, at
least Rs. 10 crores should be allotted
for these areas, and famine-relief
works should be continued till
January, 1974.

As my hon. friends who have al-
ready spoken have pointed out, there
is a proposal to increase the electri-
.city charges by 10 per cent. Already,
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there is a cut.in the supply of elec-
tricity. In addition to that, «if the
rates are also going to be increased,
that is not fair. Therefore, I suggest
that the increase in the electricity
charges should be immediately
stopped. '

As regards foodgrains, due to lack
of adequate number of fair price
shops and adequate quantity of food-
grains, for distribution to the public,
the people in the rural as well as
urban areas are suffering. Special
provision has to be made for supply
of adequate quantity of foodgrains
and for opening adequate number of
fair price shops. Unless and until
Government go ahead with this, they
will not be in a position to supply
food to the needy people. Inter-
district restrictions have been im-
posed by Government, but I wouid
submit that such restrictions will
cause a price rise which would be
much more than what it is at present
in the case of foodgrains. Therefore,
I request that the inter-district res-
trictions within the State should be
immediately removed.

17.00 hrs.

Backward areas need special
efforts at industrialisation. Particu-
larly in the Telengana and Rayala-
seema areas several industries have
to be started. Therefore, provision
for this purpose should be made in
the budget. But as it is, this is not
provided for in this budget.”

Electricity is very necessary for
development. But ag I said, there is
a cut in the supply. As my friend,
Shri Venkatasubbaiah, said, only 1
UP and Andhra Pradesh are the
States where there 1is a cut now.
The cut should be restored and the
increase in the rate for supply
should be withdrawn.

As the previous Government could
not spend Rs. 20 crores which were
sanctioned in the budget, the present
regime should take care of it and se¢
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that the amount which lapsed is got
back and expended for the better-
ment of the people of Andhbra
Pradesh.

A permanent solution should be
given to the State politically, instead
of hatch patch, now and then in this
democracy. Hence I request that at
least as per the opinion of the people
of Andhra and Tlengana, verdjct be
given and the State be bifurcated.

s FTeArg TE Ay () :
aamfT wgeg, Aty Sew ¥ fadw
FARHT FY AT 9T 79 AT 97 faum
G E T F Q@ & AT R F
aR ¥ gw @ 3 fre feam ) oow
g 920 & F AT 99 wWhE |
AT &Y A w IEMT 9T W gw
frarT &3 o1 © & 1| 7@ AT AveAT
T ¥ a oA war @ 9 fr 4w
far wg@ zoR mw AT OAER
EE A OTE A A% A W ¥ R
gt fF 3@ 3w ¥ WL TEEAE FT
g FAT 2 1 A qug & fea e
AT Y wew ¢ v fafade
fsRefor wx n fafafes difore
Rk e

oY wea Oq (F) : gz e
FAT 97 ? '
S AT TR wear o e

E

o7 ag fafmds feRefow #«
AT e 94, feg a7 ag
¥ fF am @ ao == @ @ Afg,
AFY, I awwE FT

It seems an experiment is being
carried on about a limited democracy.

R gt wreey swwr & &Y vt ferr
T gt & feamawrfea § ) faam
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ANT F AEY §, AT T ¢ | I W
gt =7 & frgmr & ofvw o7 #1 3@
T OAEY @ T FTH &< arer &y
dar 31 9 gwrd wiw & W faar w1
@ F1 far w1 § 9w 9 & awfoey
g Tg Tur Aue # A A | 9g
1 Amfsw & 7 Ol FW F@
F AT I 5 wwfad &7 ¥ 39 fay
4 a7 AY 79 oy ) dfww
F® AT &0 A o fagw omwr &
AT A4 V@I, ag A7 A W MY
Y | Ay ag  fafwes army
FT AT AT § 39 F7 H Tdfaw qeq
F fm da A §, 1@ wifw ¥
T 7R wEifeRE wem ¥ s faEe
Wi § fag @ A &1
& Aed | war #1 fawesEIe gEr
wifer a8 @@t SR owfas & R
A &Y 1 fEEY SRor 7 3 &Y,
99 F AAT FT IAE G AT IE F
Frafew o feoelt aF TgF ag wHAr
a1 faet & ® g o AwT g 7
waan g f& Awaa & fag wser
T & | T R AT ST AR |

gfe AT WY YW & e
F a? # 99 Fgl fqum v § =
wiE & sawEdr ag 9t fF @t o@
wifs # AT T § TEE F
Fgd 07 &, 9@ @ A I A A
Fav fear & srw ¥ @9 feqe s
g 9 & gw e faEm w1,
g feae ®ET @ @ 9wg R
Fgi & 7 oAl 9@ IF TP TS
g gt a9 o woer g faER
FO TG ) TEAE A g A W W
et & f% [T AV JEew QT AT
m’ravéﬁrm%maﬁ%%gw
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[s = wa )

I I a1 F fow oo &y ?
Taurs awr s % & a@ N @
WIH FAST FT QAT AT F@T, HYAT
arfaed fawr 7Y awT @ fve ag @
w1 A 7w 75t fewet ¥ 45 aw fonre
I F A7 WY Ry F7 AT feafq
GucI

Nt Qo T warw Ty (FAoma-

LA ;W A, Tg W o I, @

AT =8t famar &0

ot ITATE TA A qT@ AN
T, g A w81 ¥ | AfeA AF A
TR ERFa s saa
F 2 a9 W9 IYL A FL F IV HL
Fg A A wAfar AWM E | W
TARE | I9 & A1 989 FIA  §
R{A I fama wfew

g7 @At ag ¢ f& 1wy
¥ wgad dr @ 1 A 2w A7 A
¥ ¥ faFE #@ ¥ q@ @ St
wEEAA g & 99 F FOor gE §
AT FT A AT G271 gAT A T
§ HUET 9T AT | FEA WETT WK
§3 A ¢ 1 g ATy e @ oA
™ F1 faar & "wvg &1 39 & AW
} 0F T @ A I A
A 9% @ W §

“Firstly, it is found that in spite
of nearly 20 years of planning there
are many villages which do not
have drinking water wells and even
when there are wells, there is acuts
shortage during the summer
geason.”

Ty giwEt QeET ¥ ogE & A
qar 997 fF 37 q«@, A7 F q @
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qHET W grafwwar A AfET o
o wfwa g § QoA &
afer 38 & = & fag o oY &7
Iy FT 91T, g qWAN & fqU
W OHT g W 20 HIW AW ! WK
g N oAra ¥ @ g s @R
% a7 9 gew ¢ A g fole w8
feoelt & 93 ¥ #X 99 § w1 g
M 7w TEw qWT ¥ A #
T = § 1 g Q@ frege wfw
ofer & 1 famg agt faeer deq e
2 39 A W@m aw ! Iq F 0E-
eV 9 &om ! fad @d @
¥ O @ gwer @ 7 A awi
T i @ gW % T W afe
e @ o1 fasm @ e oar
9 T qaqq @1 § 7 q=EuE g,
AN T §F ¥ SGTGT AT ZO A
T FTERT | AW ¥ &g A9EIT § |
g a1 & gy 99 gAR 9T fafaee
I fag org I W FES §—

power minister but he is without any
political power

I A9 gag & qadT G
fau fo ag T W F=T AT, WA
9z &Y 1 A I A9 T AR e
qiF 1 AR AT oA & SO
T @ & | WU T HAE g T F
TR T §—

That is the only irrigation facility for
the district.

g9 @ #1 FE I wrg § @
§ Afew @ g g w9 7

Y ool w7 ¥ gt FT FH QA
fovar | TEeAT H qAE AT EEw
T s g wARg & & v,
fegax & & 7@ g1, AeFfEq A A
AT 9T, g T AW FL @ ¢ A F
T % ga g, faw @ owr @
IFT N g AR R ! ow W@
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¥z wg YW@ ! A% fw d@R
g, fagm oo F §ew W,
qE TAT IBY, FET F AW FT oA
TR T Y g g1 AT | PR AT
A W A I F gfew g
AFT I3 A AT AG &Y WG, WY
g 98T AR AT | faege Wl @Y
ATNAT | TE ®TETA AT e AT 3§
& L Me F qw adagia & fgam
77 FE gHO wmEEr & & A A
faums = W F4, fer ¥ qI@
FOAT | AT AFF OF g AT JAAHAT
T g, T g, T F AT UG 3 FT
TAFE XN AN G ! FT A
T 37 FT 1969 ¥ 99 A F gz« q¥

ASTET F ST qE ATATS IBTE T fF
the gentleman’s agreement has never
been implemented

A 4 gg WIEHT 97, 79 FH A qg W
N 4@ f5 gam= P = oar
3 wifgw | 9T F I TS TEL |
IT AT FE A FE AT AT FH
f wrer doman man wEAR FHEE F
FET F ETH | IT A AR WA
T 5 awvmg T Qfdw @@ SR
JATAT AT B q4qr TAM R FER
F® FTA Al &\ AfEA wg T
ZAT | 7@ IF AA aF TG BT TEL
A9 9F dIHL TS FWT @0 | AR
Igr ¥ FT AT FT OFA A AT
ET FT g4 & wqAq Ug § 5 oA ol
oo faw T ags g &0 A
W A N3@ F gAT | A9 X A
e f5 miw Ag qadz w1 4@ R
A T@ W ATAT Az qE 3 5 awed
FT HAATT & 747 | UF g FAWE
¥ 3@ F——aEwdw, GO WX
AFY 7T i Ifgd | 19 ¥ T W
THRA AT AT FrE AT AG G |
Wiy wee qF uefafrefza ¥ o
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I gW B BR TNT e § &y
T &3 I AEAWEFAT FFER
S FT AT F A H W@ ww gw
I A @ ! Fgt fauty awr
| oAE AW ! AT ¥ g F
gfergre 71 T @ ? a3 am
¥ wAw § AT AR | I8 0F afa
2w aw fafwie femedfom St
gqfeq = a1 TG TAA TS A4 |
el Fgeefea FTWE K IPW gW X
% faq aw FOA F Ffow 7 fE
fofrEm o JWEE @ Sy
AT § ST F o ge-
fafrder A mafg o T@rd @@
e fagm AT At 2 T AF T
JqT 9T FAGT & T H ST AfHHIT
G379 & W S %1 afad F@
ag #fas W Tow g ¥ & A,
39 & Wl qUG IEE, I FT qqq9
w®EfFoF AT o wE @ o
gfy®Te g9 § AFT 99 FET a1 AN
¥ Y97 A9 7% T qgAAT £ |
fer s & oufgEa ¥ afaw
FAT--38 & #F foagw wAfas
aRea § | TR0 q9 ¥ agelt srawnar
afe #¢ ¢ @1 92 fF #vy Y faaw
YT F WA T, AAT AT w4
ar aq Jar q7 fom w1 freew
aqr ¥ FEEl f7 AR, TdEgI
T2} =ifgd ar FE [TWRE T AEY
a1 #7% =T TE & AT, Iq F T,
frrg F1E FaT 97 AW ag A faarr
AT A fRr & mer fRar 9w arfe
faqdr gwead & 99 &1 FAEE
A% | OF TAEAT A1 HieARAL F §,
St weg g3wt # o € 1 g Ag fagw
# qwen §, g7 # Awen §, 5w .
fr I F o F TEET ¥ aTing
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A MR AT AT g TN T @l
# faq o= @1 mE, == T & W)
T awETSl #V g &7 & A A3
HI SHAT G F ogTid AT A
U9, UTFHT I IqT ¥ | 39
w gER Y §R W A
FH T FEA F gA wmafer T

SHRIMATI T. LAKSHMIKAN-
THAMMA (Khammam): Mr. Chalr-
man, there was one kind of law and
order situation a few months back
and today there is a different kind of
law and order situation in our State.
Though it appears that law and order
prevails and normalcy has been esta-
blished my experience is that law
and order has deteriorated and it has
been deteriorating day by day in
some other form. For example in
my own State we are normal on
emotional issues like the Mulki Rules.
But Communist (Marxist) and the
Naxalites have been concentrating on
the liquidation of Congress leaders
in the villages.

SHRI B. N. REDDY: She speaks
for the land-lords and rabid elements
in the district.

SHRIMATI T. LAKSHMIKAN-
THAMMA: The Communists enter
into collusion with some land-lords in
my own district and with same vested
interests they have been functioning.

SHRI B. N. REDDY: Her hench-
men, had drawn out the villagers and
beaten them. I want to request her
to visit atleast some women; 80 wo-
men have been beaten mercilessly by
her own men. I must be given a
chance to say these things. She is a
woman,

SHRIMATI T. LAKSHMIKAN-
THAMMA: I cannot keep quiet when
murders have taken place in my own
district.
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SHRI B. N. REDDY: I visited the
villages and I saw those persons who
have been beaten mercilessly. What
is she saying here? As a woman she
must be ashamed. .
MR. CHAIRMAN: Order Order.
Nobody should speak when I am on
my legs. I should like to remind the
speakers that whatever time goes
in this cross talks, it goes out of the
time allotted to her. So she should
confine herself to her. speech.

SHRIMATI T. LAKSHMIKANTH-
AMMA: I want to bring to your nc-
tice that innocent people have hkeen
murdered. Very recently the daugh-
ter of a Communist leader in my dis-
trict was married to a youngster, who
was a congressman. He was murder-
ed; they just did not bother that he
was the son-in-law of the Communist
leader. The daughter’ committed
suicide. Is she not a woman? Let
him deny it.

SHRI B. N. REDDY: On a point
of order, Sir. When the budget is
being discussed and our main aim is
to bring to the notice of the Central
Government the condition in the
State, what is the relevancy of what
she is saying?

MR. CHAIRMAN: The subject be-
fore the House is Andhra Pradesh
budget and members should confine
themselves to that. But I see that
many irrelevant things are being
said by both sides. You should have
raised it at that time. I would re-
quest hon. members to confine them-
selves to the subject, without bring-
ing in this or that party.

SHRIMATI T. LAKSHMIKANTH-
AMMA: I am the representative of
the people. We are not able to give
protection to those who are being
murdered mercilessly. It is my duty
to plead before this House that pro-
tection be given to them. There is
an item called ‘police’ here. On July
18, at Arakodu in Khammam taluk,
Yeddapalli Achayyaa, a sarpanch, was
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dragged out and murdered. Police-
men are indulging in beating Con-
gressmen. In Mustikunta on  July
2, one Vasudevarao was killed. On
June 5, at Gonla G. Ramadoss, sar-
panch, was murdered. On July 10,
at Madhina station, one Congress-
man was dragged out and his hand
was broken. I took him to Mr. Sarin
and showed him. Within two years,
nearly 20 people have been murdered.
Recently 5 or 6 people have beern
murdered. At Warrangal the Naxa-
lite menace is increasing. I am now
talking about Naxalites, not Marxists;
so, he may remain calm. At Warran-
gal, another sarpanch was dragged
out in Mahaboobabad taluk and
murdered. How are we going to
maintain law and ‘order? One Dist-
rict Forest Officer was shot by the
Naxalites. The Naxalites who- were
previously operating in the forests
have now come over to the plains.
It is becoming impossible in Nalgon-
da, Khammam and Warrangal for
people to stay in some of the interior
places. In many districts even women
going to cinemas have not been given
protection. Some of them have been
kidnapped, raped, murdered and then
thrown into 3 river and then it is
said that they have committed sui-
cide.

I want to say a few words about
the shabby way in which the MLAs
are treated in the State after the im-
position of President's rule. Their
telephone connections have been cut.
Even the general telephone 'connec-
tions of the MLASs’ hostel have bcen
cut. Their salaries are not paid. A
major portion of their salary is cut.
There was a Bill in the Assembly for
increasing their salary as well as
house rent.

Now the house rent allowance has
een increased from Rs. 8 to 21 and
they are deducting that increased
house rent even though the salary
has not been raised. When this was
brought to the notice of Shri Dikshit,
€ said that it is very unfortunate
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and it should not have happened.
But still it is continuing.

“There is a news item in the Hindus-
tan Times of the 2lst to the effect
that Andhra Pradesh prefers Central
Rule to a popular government. May
be they want to get publicity; let
them get publicity, if they do some-
thing. But why should they de-
prive the popular government what
is its due. I do not know whether it
is an off-shoot of Shri Shashi Bhu-
shan’s theory of partial or limited

dictatorship. It is not correct to try
to get this kind of cheap publicity.
Even Dr. Chenna Reddi has said

that trying to get this kind of cheap
publicity is bad. Tf through the
press they try to get publicity for
this theory then ultimately people
may get the impression that a popular
government is always wrong and
only this kind of government is right.
So let them try to get publicity and
praise where it is due and not on
each and every occasion.

An impression is sought to be
created that immediately after the
imposition of President’s Rule the

NGOs, who were on strike for 108
days, went back to work, the admi-
nistration started functioning nor-
mally and law and order was main-
tained. As 3 matter of fact, even
after the imposition of President’s
Rule there was law and order prob-
lem, many deaths took place and it
took months for normalcy to come
back.

While I disagree with many of the
things mentioned by Shri Jagannath-
rao Joshi, I agree with him when he

says that only a normal popular
government can solve problems of
thig type. So, every attempt should

be made to bring back the popular
government.

Coming to development projects,
the work on the Kothagudam pro-
ject should be speeded up. The post-
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[Shrimati T. Lakshmikanthamma]

graduate medical college should be
set up. These are small things which
will go a long way in maintaining
the integrity of the State. The peo-
ple have shown their faith in the
ballot box. Let us try to,  maintain
their faith in the ballot box. If they
lose their faith in the ballot box
then the result will be disastrous
nothing short of a bloody revolution.
As Mahatma Gandhi said, let the rich
act as the trustees of the poor, so
far as their property 1is concerned.
Let us try to bring in land reforms
which will affect only three per cent
of the population and give benefit to
97 per cent of the people.

The problem of the Mulki Rule can
be salved by slight adjustments bet-
ween us. Let us be broad-minded
and generous to each other. We are
brothers and we can settle this
problem.

sty famm (3twT) AWl
qEYeT, A9 A qEN § AT ISHT AEAT
g o wiw ¥ faury wew 1 o A
A AT A &1 AN muw ¥ AEr
gt 3 f gy faame AT F AEe
# feafadr gvard 7o ¥ TaeE
f A 2 ? FY7 AT FH qEI G297 FY
frem AT A ST @ g A
FFAIfEF G F 97 3 § AT
w391 #, 7 & 39 fauma A A FaEwd
FCF I T TI/0 F AR A
T2 #Y 3 Teg 1 F Fraifom w7 & QT
T ¥ AR qAT AT AR A
AfaE ATHT &7 BT FA A E )

T T2 FT HIHAT, TATAT &7
ATHAT OF qfdA & FEHL 1 & T
Ffer a1 w7 &, A7 a8 safET & U=
w1 Sq1 7Y w1 QA7 @ g fE
W+ AW $T STAGT A, FANATHI 74T
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q grETaw FTH IAET oA fHar &
9% zafed arw wRw 9 daam
S AT @ 9 F E9BT ¥ AR g
2 Tt & famtor @ 4 A qEr
TN EIT AR A I F @y A,
T I #Y, AT AT K, AW F
T qrEA A =T ATAEFAT 4 7

oWl FEA qeErREET oY J
HETCAT Y T ATH foT | R =it
i wifY FY FETeRT Ay v fagr
T 2 fF SAr A geeT ¥ fEAE
17 Tt FAT AMEY, FATT FT TV HY
g 1 afz &g Fon @ fgAr ¥
HATAT HIT FI19 A7 AT A qram
t? oafed s A O g g fF
AR T AR SEFT A S 3,
aga fava g1 277 &, W77 ool o 79y
TG AT &, IaT A TIVT F HAA AR
Tt #7 famin @Y vt &1 Wk afe
g FIH G FEAT & A § A AT §
& =0 @aq F aae faa awt & da=t
FY av%qrg wifz 3| & Ay omq AT
gt wiwvg 7 oy &1 faut AW E S
aAfslr, a1 99 #1 @A FT 97 AR
#fgn f& Swag & g fawa@ T
&, ST Y ZIVHT T gF ALY WA |

s wfm e & fafade
feredfog 4t 9=t o, § @ F
wiframwaimammA . w
TeEi ¥ geafda S wEA g
AFTTET FT WAA § TH T T qAAD
2?7 zafay fafnle fedefon &t 2,
wTaE qAAg wfw wue ot =R &
f& awqui feseedfoe o ghfed 7
FEATE | qg AT AT TG AR

qwtafs o, gaT & WET 4T &

it Forer wome Ay F AT AR A
F9q AU 2@ F IR A, qfew A
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MEF e ¥ ¥ TEEfEEEIN W
S AT FT A SYTET FFAFTN G T
I F I AT AW AT &Y R
g aen e & & gfuww drfwa
& I g osem f& TSl @
gfaers Y @fmr & aTEY
gfasd s1 faaw fa=r wi9dal,
wfafaifafzat ot am deat & =
foqr oo ) HiST ¥ IR ¥ A
FAFeT AR oTHoFTIE IAT AT T@T
& 7 gg & B oY oY ot & w%e
FY EATE I FL AY AA W@ & °
fdY siwaifas 2w & @ oA Oy
Fmr g ? oftew & grow AT SEdd
F fomr g1 e a1 gwOE H
FFET ATH FT 18 wrony (e § #q1?
g9 Oy 29 H TS qqT U9 F &Y
9T A dreda #1 A § A o ¥
wy 9, afdfaifde § @ 1w,
TTH g9 F w@ O W AF qfa-
fafuay & grg & q@ awa 2] F fau
Fa A §1 & A FCAE F wAFT
F q2 %1 qeste @ fHar g T 7T
farefY Forr srfarsrdy 1 7@ & A IEHT
forerr wrafas ¥ wrags F faam wmw
Tt gfgg Ton ¥ Afadsw F wragd
R § AT agr W af=a qUE HEy F
YT FTAT & qraga g1 & | adwm faer
TITHA & o &1 7i <y TS & ST
& favra FaE

iy g2W A Faaen § faa
g 1 a5t § wgd g@Edr ATA A
AT A g g A wa@aar
R Fgi @ew frgr S WIE | @A
AT Iewa fwar g § | s
SIfFTaT & 19§ wearaR g9 & IR
A 7=t gw o w7 § AfHT Tavaq A
AR A, gfem 1 F A qF AN ATGH
M F I A owwrer @y g E
1075 LS—12.
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AR g7 A w=f A@y F]AE
T ¥ qR0F 7ga & @A 9|
HATE | IAFUF N ghear # T
FTTF TG G @A faacowr 1 IEF
R # F A o B g7 o foray 2
aff gwam £t a1 @ fv I9F AR
¥ ol aF IPA A FaTE WA
gl magfros TE & A
T i F 9€ W A TF g7 F R
IR a7 frgr f5 ag I fafrg
s aghadi M Y zafan  afsar
A ufe g9 gfaae Aww I=W
giedl #rga et uF e #
AR A, TF A Y 747 H7 AT
fear mm 1 9w A A F ww
qgaTa we g¢ @ fow A oaiw A
g Y I IT AR A AT HT AH
a% JaF1 qar g% & {5 ag forer g av
gEFr N we femmawar g T a3
ATEl FFIXH JTA FGFE
I #g1 & & aArad w4t A 797
F oFm o 7 w3 §  3AfAn gfaw
wfumfai &1 g e’ 1 foma 2
F WHA F7 qa13 F1 Xa17 (wav o 2qr
T | I@ qAT 1 AU AHAA AT TR
F o wF & F ) Wl sranieat
FgT &7 oY fadgw A7 FEC AT §
% fg fedt aw@ ¥ dEarfas
HfuF1 g @ A& U § | gafaq q@
o7 & T 9% faare FT R E dv g
oY aaTt qT st g¥ fa=me T JiEe
T At Tfem ATTF @ FRATE
T FT @ & S qoew fAataEd
FTAT MGG |

g @t 1 3w &, sATOfeE
wael 1 gfez ¥ gF AgeEu 51w 2 |
faeefifaar v ot gd fader wEr
Far & Iwar 95 wfama faa WA
gig S2W ¥ &Y & | gasT o fala
FUR AT W g fF owE ®
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it wy fema

ufus gfar & 20 #1 o€ @1 2
Tt g w1 fafe s
TFATT T FT U OF fq20, Fey
# ga ¥ ¢ fomar am 2 <feqm e
aawr fedamdr v fy | (gzTemw)
oiifad ¥ femaNgngag a
a9 AREF § | TMH *1 &% gy
grar g 1 et & gfegs &
F are W 3w 7 awfa A @ ™ @
¢ | gagogw A1gE Wi A0 ) IR
919 UF U8 ¥ WU 99 qAIT
I OW R 1 IR A T A
a1 | /&9 FWT & gae fos 3 ) goq-
fas @@#1  fomsr am gfewa
AR @ war &, o fadz dar Fr @
ok ag 1% TAF feqAaHz FEal,
7 A A 9 § fw oow 3g gev-
AT FTEA ¥ dzeg § fow w1 AW
¢t wufew fafew 231 s3qdy
T v Y feewa 7@ 2 fr g farel)
Fwfagl & Fav #rd fagam @
fawy wET @@ W @ & AfFw @
Fo A F77 & fau dame 4G & 1 B
TF ' SARA wfEm F# & Sy Sy &
gra faifa fqar ma ar afew o909
WIRWT FT JoTT F7F § AT IeqTeA
wfd 1 FgET I+ W1 Wr g, [
Frafag) #1 @ew FT @Y & ) WA Ay
TgA & v Fwgfagn qagd s
TEFT FIAt AR wa ¥Hew ZEEt
FrAT & fadte Figqe 9, ATIET 9T
T FT FW F7AT § AR AR T
ft £ & fag dare 7 & ) Y T
dar FW@ § FwdH a1 fFEE Iy
Fr fagarg ? we @ wqan feia ¥
Ferera & A faramar ®y AT AT W gy
foerar € 1 a8 gr9a § 1 A g FETFRC
o faam &1 9w ) &) @A T
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FAN &1 N 5 ITT AR FEAT

fed

wGE F Ao, fezT @ /Y daman
WY A R § w3 g9 gfqwva ¥
WRIHN 1A AN aeaa @
g it AT aTa § A FAT war
§ | T oF A aqaT § wed g
TEAT AgAT § ) 39 W@ & I F
M F T§ &Y & ¥ AU grg A
frar & 1+ 9@ IR 9@ 9w g
TIYT T 97 a1 A AR Qi 9§ 9
forqd § 9% UH & & ¥ qF AW
g9 ®qay T fear gy ge=g @)
T wf7 =7 & fgam ¥ 37 fry faad
#1 wgrer W feU MU 1 IWET FOr
wmifroa A oF o8 § FAC A
9 ax facgs a3 7€ @ AR 99 a5
T WX ¥ g9 AT Y
Teg AMUIT FET WT IT dA*
AR FE AEST TE g1 awar
& | W T=AI9 Y §TAT FTIIFTT AV
fagr ST S O F 9 §av F@T
¥, ¥ de7 FA H WEg F@r § A
HE L AW AR

aagfa aftag ; ww fF7T qug
o &7 ?

st vy fomg : & feam 1 aq
FT TENE | TF & & A8 2500 ¥4
# gz A qE AN F1 faer w1
£ ¢ | 91T g9 &7 qF Y & famia
FA & 1 TF 1 F S 2500 T
$7135§|q31qrﬁmwma1
qrFe qx ¥ &rE wEErm P A
3T graw ? 1A qqm A 7oAl
Wt waw & 1 Savr A T §
orwr Y & AT H § §9 TG FRAT AT
glmwﬁ?w%araqwra%iﬁn
T WG AT AEET, FLET F

B
]
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T 30 fr gfeamt amm amen ),
WLt MTATEY ATAT HTHAT g AT qFETE
ATSAT WTHAT &Y AT qg $HETT JTAT ATHAT
&, T At amwe) A oS &Y gemn
¢ o & o forerdt & a7 WY
& FIC WY w7 WgA g 7 oaw
EY &Y & TR T HATHT HT ATTHTE
Fag g fv g9 foodt & qmq fag w3
FFMB 2500 A A EF RE,
=g F AN A N o & W,
WHR I HA gy wT wqwrg
FLHET T qh F qo &Y FT 9l |
Fq a fggeam & fram 7. Fvas
N@IQAFZTARN ? 71 @F
ar § H1E JEFTLY wOE ?

Fgggfrem magos
T #F1 oF & 7@ 2 § AW wEd
& &% T FQ, oA FU | F
Fgfree et #t awg @ 901 ¥ g5
ALY =g § | AT, Cear 7 AN
F T A FOU AEAT g K
oAt fg & Twr AEar § 1 b
IfF ¥ A O Ceewr # A
Tga AvE &, @ fog & Gew @
TF IO I F GTRA T@AT ATEAm
g1

feams 7 9@ g @A F UHT-
Fo # faerfeen we fen, @1 39
AFAT FRIATET FgA T fF faewrs
T[T FfaMT FT9 FT @ &, F4T 6
et gfrawr ot @ faAT F @
T 9T Trrewt 7 Fg7 6 a0 §8 g4
¥ UEw ¥ a oy @
FAATEY &= o7, ar AqifeaT ar
e &1 oF  qEed),  de,
¥ @ gWEy § @ WA
T |
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I ¥ it A §9 s A-fray
T &1 TR F ¥ A
srfar gurTeATY A @, A g ¥
[ETUST F) §9 § ST TATAIEY AT
Fifgy, #ifF gak 3w & ardafas
g7 ¥ IRE@M ¥ & A A
wgTaT A g we FRE A ) 99 @ qw
AT ¥ W FT agEEr e
TR, T 7 ZART T gaen F
SR § gravfaw gF ¥ w1 ar
T AU Sfaw /IR qHrorarEy 4 7

Ig Wt FfqaR w1 9@ g et
e, 99§ Ia @A
T &) 9, T At fai o At
A T T AW ¥ wE g awdr & 4
q Trarest 7 4 a199 418 W@ & gafr-
A& FFEdT § ) AT IGWI 1 UG-
FIOT FIX F 1§ gufaardy a1 gaI-
sy g I & | WEW WO @t
FI qfg & fag ag & T 9w §

SHRI P. V. G. RAJU (Visakhapat-
nam): I would like to make some
brief points. ] will not take more
than five minutes and I will try to
speak in aphorisms like the great
Patanjali.

The first point I want to make is
about atomic energy. Between
Andhra Pradesh and Orissa there is a
joint hydro-electric project known
as Muchkund project. 60 per cent of
the energy comes to Andhra and
40 per cent goes to Orissa. So, under
the Muchkund I would like a joint
atomic energy electric project to be
developed because atomic energy is
such that the machinery in which elec-
tricity is produced has to be cooled
continuously and, therefore, the water
from Muchkund which goes into the
electric turbines and produces hydro-
electric power can be used for cooling
the machinery of the atomic energy.

The second point I would like to
make is that in the Parliament Lib-
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[Shri P. V. G. Raju}

rary there is a magazine -called
‘CARE’. There is an article in it on
pine apple cultivation. Pine apple is
knows as brown gold. It is an inter-
national food and there is a great
deal of international market for pine
apple g.owing. As a matter ‘of fact,
Peurto Rico, Cuba and Hawai are
famous for pine apple growing and,
therefore, 1 feel to-day Andhra Pra-
desh can develop a first-class pine
apple growing area in the Araku
valley. As a matter of fact, I

mooted this idea and Shri Annasaheb '

Shinde is going into the matter. 1
would only like to take this opportu-
nity, as we are discussing Andhra
Pradesh, to suggest that the question
of growing pine apple on an exten-
sive scale in the Araku Valley can be
looked into by the Government of
India because Andhra Pradesh is
under President’s rule as also Orissa.
Therefore, both can be combined—
Araku Valley and the Koraput Dis-
trict, a neighbouring district in Orissa
—and developed into a first-class
pine apple growing centre for earning
valuable foreign exchange.

The third and the last point which
I would like to make is this. This is
about the Vizag Steel Plant. They
have proposed to have a steel plant
at Vizag. But, there is no water in
Vizag. And, the only way we can
get water is to lay a pipeline from
Samalkot or from Douleswaram
where there is already , barrage on
the Godavari river. There is a canal
which runs from Douleswaram to
Samalkot. I think the distance is
about 140 to 150 miles. A pipeline
should be laid from Samalkot to
Vizag. The representatives of the
people are only thinking in terms of
initial returns, that is, about today
and not about tomorrow., From open
channel water can be taken for cul-
tivation, in pipeline no cultivation can
be had. So, some representatives
think that open channel is more
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productive than pipeline. But [
would say, Sir, that we in India

should give greater priority to indus-
trial development and therefore, I
suggest, between Samalkot to Vizag,
a pipeline can be laid. This will
cater to the Vizag Steel Plant which
would need about 15 million gallons
of water per day. Unless thig 15 mil-
lion gallons fo water is provided to the
steel plant 1 am afraid the steel plant
will remain only a talking-point of the
MLAs and MPs but no concrete pro-
ject will emerge ultimately.

With these words I conclude, thank-
ing you for the opportunity which
you, Mr. Chairman, gave me to speak.

s oRoTrETR IR (faemamaTe) -
avTafa weIey, “ardA fewrae -
FATFATY § FTET 0% 9 F58
FAFAT TF—AT TF & | W AW
¥ & wgi a1g A0 F AR E, gl
are {7 93w &7 wwar § W 9@ ;R
THET 9T qFAT E | TET 9fFW W
st 7y famd & fagre & o7 %7 seFwT
T AR AT | & fagre & AW A
warFEaR 3T g fF SRw ot wyg
faad Y wgrafegs 7 g9w #:3, afew
I 7| &, ae iy & o
7y fawy & quar wgar g f ag o
qEMAT ¥ TIEHY F AFY F A WY
& FIgH &) AT ¥ 17 Y TFAT
STed &, g e A AT

g Iy & f& S wq
¥ fogrer & Tow &1 geara #3 faan
W | ¥ qarar wgar g 5o v o#y
T90T #9 q&dT W@aArg 1 1953 ¥
agt & @¥TT A Qe fraT, IF Sog
o & g9 frar, fw & qfoom-
R A AT | I AT 1956
Fgi firt ofemm g, faw &Y awig &
L 9 47 |
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wanted separate Telengana.

Wt TRe e Tt w *
qE 1972-73 ¥ MY FY T99T fF7
FeAY | uT ¥ 7Y § fr fer duee
"R IAT 1Y |

ury 3@ A%d § fw fogd faqmen &
AR Y T\ A9 AT qQH | W
wrieeT A |l § St geer o
TH AT, T AT IW F qATEH ©
Tor 7% 7 2w FH w™E FE)
arfge? sar @ e & A g oA
9 FAT § a1 7 ?

Qamr -fafagemq s, ...

*it Tgo ato firfy : a7 oo A=
W & OF qATA FTAT AGAE .

aqofy wftaw ;a7 f= A A=

WREN A A | T A A Y

HIT a9 o7 FIAY a1 Ffgoa |

AN gro I A I@ |
AT & HaT A FY =BT FgAT ANH
& qur g 6 3@ 7oF § g A o
FTAT & qT AN |

TRgg WA #EE agr w1 wE-
W@ w) W fear g & qgar g e
UF arfeariz dwq AR gE qrieaTaE
ANT ¥ A A 7N w7 A7 @@
@ 3 A1 F ¥ qeferandiz F Frw 4w
T ? 39 #1741 7 w1 fvar @ AR
I & a1z v gy NS e gomaT A
TP &Y ? gg v & arfas § 7
Teids oA 0y Uw SEEIEA

SRAVANA 2, 1895 (SAKA)

(Warangal):
Nobody asked for Andhra Pradesh.
On the other hand it was the Telen-
gana people who opposed the forma-
tion of Andhra Pradesh and they
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wifawm & | 97 Fiedegu i
F AR gaEH F qEu ¥ ow@r
T} | A o W e g & A
FAE ) mae F A awwa §
g e gt @ @ adY u
TFue A9 §, A o7 e gy & A
T TG TEAAT A AT F AR X
g @ o oEn g R
WA & wwmar § T U
offg & fomg oY, dfFw ST &
L qaT A FA 4T W@ d3T gAl
2 f& giwn sfear ot &7 a9 9T 7B
Ty wed 9g TEINTT 3 & @1 99 &
F¥ 98 forg mreey A 7Y FET Ffgw
IW 8 3T F1 G2 F1 aAyfHaca Srer g
SRS

1 T AT F AATCAF A TS
FgT T A A AN R R R
graRU 21 f 9§ WA
qran ¥ T8 &, ) 20 foei F @1 O%
et 3% } AT feely s we A
s arsx 1 feeeqa g g & A1 99
¥ ag 7Y FT S gt fF AT TT ;ST

[ere & mn 2 1w

HIT FET AT § A g FIE WAT AR,
foret 5% STE ¥ AE AU & 1 WA
& fefafrgee & wemr am W QG
& 3a & fag gv #1 ofegm W
aifgr | s sfec #1E weE
FI9 FTT § HIT 39 #1 TfaerT T
faear & @t ag ¥ W1 I
Fm? §h¥Ew  w W F
are wifeet qgd & srer  fereEaTT
TEEH T F FE AT @ & AT QW
¥ Y ag a8 Ty & 5o gAwe
R feew A § ¥ W A A
gartt @zl @ 1w fafae
# a7 ForeiaT<t et ST oY |
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[s q®o T nvare TEh]

TF @ W FFH AT E
AT FENT T GAR T A WA
1T 9 AR T F @ TG | A
R F A qga A 1 F =g
g 39 3 ox e ¥ 370 W W
wEHe FI 3q9E ifa | FER 9
I Al o
fasgare & 100 *0@ & wra IFFQA
qEd faar g L

wt ado dto fafc - Faf fggar 2 7
200 ¥9F ¥ o 4G faear & 1 AW
wEl AT TR E |

Y QRo W AT IH TN A
FFg g | we Tl gafan fw fasa-
are # WzT &/, AT MarTQ g MY
O TRl A qAA gz q A
T 2RE 1 F a0 qataz ¥ TIgAT
&A1 916 § % ag wfraw gzr fam
a1 dfma o gfear & g A
gu & ag #q fawra faw v

A FA-gHT AT AN F HIT
FOT AT agT FW Y | mAv g oA
6 weT g & feeet & 100 &M
a7 gy w2W F fo 36 S0 g E
& gaaT g fF wgt wewa @) & g@
FATRT UATEHE F9A § W\ AP e
¢ T Rz A & § 0w
wem W3W A, AT ¥, IAT &
N oy ga fram dTa @ E
wafae & wgar g f& F2 awa
AR & FIX A @z F ggaedr g
JER T T |

SHRI S. D. SOMASUNDARAM
(Thanjavur): Mr. Chairman, Sir,

......
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SHRI M. SUDARSANAM: Mr.
Chairman, I am sixth in the list. I
am sixth in the list. I do not know
why I am not called. :

MR. CHAIRMAN:

I am calling
according to the list. !

*SHR] S. D. SOMASUNDARAM:
Mr. Chairman, Sir, on behalf of my
party, the Anna D. M. K., I am grate-
ful to you for giving me an opportu-
nity to participate in the discussion on
the 1973-74 Budget of Andhra Pra-
desh. I regret to say that it is unfor-
tunate we are discussing here the
Budget of Andhra Pradesh, while it
should have been legitimately dis-
cussed in the Andhra Pradesh Legis-
lative Assembly. If the Legislative
Assembly of Andhra Pradesh had
been dissolved, then one could have
appreciated the propriety of discus-
sing the Budget here. The Legisla-
tive Assembly of Andhra Pradesh is
in animated suspension and the
Members of the Assembly are getting
their salary for which provision has
been made in this Budget under dis-
cussion here. As the Central Govern-
ment could not come to any definite
decision about the fate of the Assem-
bly, we are faced with the unhappy
situation of discussing this Budget. I
would like to point out that this kind
of development is going to undermine
the growth of democracy in our
country.

Sir, during the prime-ministership
of Shrimati Indira Gandhi for the
past 7} years, the President's Rule
had been imposed on States for 22
times. During the earlier period of
174 years, the President’s Rule had
been imposed for 10 times on States.
What doeg this show? The people
living in these States should have
either lost their faith in the State
Governments, or the ruling party at
the Centre should have taken greater
interest in perpetuating its rule in
these States. The frequent recourseé

e &

- —— -

* The original speech was delivered ;n Tamil..
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to the constitutional provision of im-
posing the President’s rule on States
has not only created grave doubts 1n
the minds of the people but also has
endangered the very functioning of
democratic government in the States.
When the people get the feeling that
the President’s rule is imposed on.a
State not in the interest and weltare
of the people of the State but to suit
the needs of the ruling party, natu-
rally the people will lose their faith
in the Central Government and in
the ruling party here.

In the Andhra Pradesh Legislative
Assemb.y, out of the tota] members
of 287, 215 Members belonged to the
ruling party here. But, in utter dis-
regard of the numbers, the Central
Government clamped the President’s
rule on the State with the so-called
intention of meeting the wishes of the
people. I am sorry to say that the
Central Government do not seem to
adopt uniform practices throughout
the country. In the case of Tamil
Nadu, though the wish of the people
has been Uunequivocally expressed
against the DM.K. Government of
the State, steeped in hepotism, fav-
ouritism and corruption, the Central
Government seem to be guided by
the numbers the D.M.K. Government
has in the Assembly. The least that
the Central Government could have
done to meet the wishes of the people
of Tamil Nadu was to appoint an In-
quiry Commission against the State
Government. But, even this has not
yet been done by the Central Go-
vernment. If the people of Tamil
Nadu lose their faith and confidence
in the Central Government, it is only
the consequence of inaction on the
part of the Central Government. I
have referred to this because of the
discriminatory approach of the Cen-
tral Government to the problems of
the people in different States.

Sir, Andhra Pradesh has ever
been considered as the granary Qf
Southern States. What is the posi-
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tion today in Andhra Pradesh? The
agricultural development, the indus-
trial growth and social upliftment
have all become the victim of politi-
cal instability in the State. If a
Member of Lok Sabha belonging to
the ruling party, Shrimati Lakshmi
Kanthamma, had to refer to the
murders being committed in Andhra
Pradesh and also to the deteriorating
law and order situation in the State,
you could well imagine the abject
plight of the people in the State.
Even though the Budget proposals
might be approved by this House,
the State Government js going to
implement them. When the State
Government itself reflects the pre-
vailing political instability in the
state, surely the welfare of the people
in the State will be at a premjum.

I need not emphasise the fact that
only a popular Government can
reflect the aspirations of the people.
I therefore suggest that the Central
Government should seriously consider
putting an end to the President's
rule in the State and re-activate the
Assembly. The Members of the
Assembly should be enabled to elect
a new Jleader so that a popular
Government can be formed. If that
is not considered feasible by the
Central Government, then the
Assembly of Andhra Pradesh should
be dissolved immediately and fresh
elections should be held in the State
so that the people of the State can
have the Government of their choice.
In conclusion, I would urge upon
the Central Government to choose
either of the two alternatives, thereby
putting an end to the atmosphere of
political uncertainty prevailing in
the State of Andhra Pradesh,

18 hrs. ”~

BUSINESS ADVISORY COMMITTE
THIRTIETH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): I beg to present the



